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()

(1)

)

AU TAT HiEET" F AU AT T&T F o (oI SieaT Sfed g,

ITEY TEE=Sl T UTaY UFIH o AT TG AT AR 9aeT AT Fiforeay 936y,
ST oft ATHAT BT, F Hag W "THIRUe” F wH HwAT Ara«aq, 2013 (2013 FT 18)
¥ gTT 2 FT IT-LTTE (6) T (76) H FuT qfvs g uHIHUe F9=1 7 Fag It
TS 2l

"EFATTT ARSI F a1 1 aIE/AHT 9 e AT AQTIHeT & o g1 U=t
H Hagl (oI, STMALO AT AMT) F THI-ATHA F LA goid qaT TEEmd
At 2

"FIAT" H Ag TAFCI A FEATAST ATHIT § T G UTa¥ TFT=ST FT GaeT Iq Giaa
& e H AT TF HTAT T&T HAT g (o1 (o0 a8 AT FLeA 0l TR LT gl

"FTAT TR F TAT TaH o H GAGgNd gie ATl Jcd® HIaal & qag § TAqT AR
fafera fEfacer & arer aveft it Aoft stiera 2;

" | ITAY UFHAS AT (Haerd Hed ATHId

"FTEATSHALT" & 3T FTSTE AGHATRIIT T FcT FTIAT & ST AT TgH{T T &2 &
Ieqrad, faawor, e, Fwa a1 == & Hfiffa a1 FEEa w2 g 397 Hitwa ar
IBRIECETC IR eI T R

"HAT HiGQT" | 9g Aiaar AT g Tl ScATGAHIT T il &79ar A" 7 rqafad
F AT B, od "@feer i sater F IR UH HAT g7 S| AT saedswar gl
IeATEARTET Fex Aqatad e Ifta #3 F forw arew g 3w Fhar g afawer e
ST % {TEAH & &3 o)

AT SATITL" FT A 3T Faer TaeT 7T T2l o THg g AT AT q=7agil 4 g,
S faea it Fima F1 afsETo F3  forg Rere g a1 W arse it =ET %
forT AT g a7 YOITet | g F AT TEIART FA & O UE A, uE AT uE q
ATIF THISAT 6 e AT TGEAT o THg 7T Aol Teqd HLd & AT AL AL, IAT TT& T
& U AT UF A ATeF THISAT F qaeT AT IHT THE & TaeF FAHT Tt T qa F4d g a7
ESENEREIER

"HHTITEA" F qTa< THFAHS UL HAAGN % 98 o TRUHEa®T a7 UHF=AS & qaed|
T ATLAAT F ST Y THRaT T §;

"ITgd" | dg ATh AT g e ITaY U= % 9ae7 & 979 FAg HLd IT 3T
ATeaw | At #3 % forw waw fAoartea R g;

AT e® TAagl" & Ta U= (Taa=sii) § Heoread 39 9eqag™l &7 9 i
g TSt 1A swarsti s faerarslt T SAFTaHa X qHAI® TAeTdicaa® arel &
HIETH & @ISit AT 85

FEN FT HA@ GHI9" § G0-979 9% TIEAET Feag Fega [T
AR (FTUETE T d=1ad) AfF=m, 1999 i et &g ot et sfewa g;
"SreRTERE AT F a8 "l Aavd g e T ags geagi # sifaw &9 fTu e F
F1g e (21) T FiaT d=9agr g ¢ & e & Retad o fGa| (@3 + 1) ™
T ;
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ATLT T TSI ;ST 3

(1)

(F)

()

Y Heragl" & TaY U= (TaE=el) § Aearfad geragr & ¥ afswsd g, s
& Aamfe® 9998 ol &, el ® & Aol T fawa it arferdt feg-aag
STATHRAT & a1 Faw sreme o7 foere T smar g;

Tfaar" & e & % 3w o & forg faskar i %raT & = 31T a1 Al Sert
STHTOTTS JT SofT a9d TS T SART ZIT TAT Ui His 3+ 3018 A8

"T ge Hiaar" | a8 "iaar Afwa g Tt arie® gerag fiaw (&) 1w g § oY
farera &1 et st feaw (@ + 1) T arT &,

"T AgT AT (SHTUUH)" | T8 AT AT & gl ra TFa=s (TF=sil) 9T S A8
Tfa=Td Heragtia gt g;

"SSTT AT TATOTOS A" & qHT-HT 9T TATHLNT AT el T (o2 (o amee T
(ST T9q THTOMTAT H AT & (o0 [[eee 7 o) ==, 2016 sfiT 3a&r s ot
RUEUPIERELIC IR PR IS

" FASL" & A THF Afra g e o et afafde Refadt i safer % oo e
5 graT & 3T 3% feeftast &t srafer & oo g srfafies et = wger & &t 1< et =
T qg! AT ST o,

"HAISTRAT Y A & forw Bt F qwr-aw aw e wea e
s T (Sae-Tfsa® aue § SAISdl, SraEliod Tgda 3 Hegahriod
ety wg= Yo FT i wgag AEe) fafEw, 2009 ST osEEr wrE ot
ATt REAe i g

RIT #i1e" & FHT-987T 9T FATHLATET et T (O ARama T s (s e

e #re) fafa=w, 2010 i 38T e ot qAete=aaT afenT §;

"wEa A A" | FAAT AtafEEm, 2013 i g 2 F IT-gTT 47 § TAT IRArua

raer srfeda g;

"gAETEe" ¥ fAwforfaa =fr afea &

(i) S o= srferRTrt & |y i 5= % wreor & ar G dfaaegs, At
T TSR Faer § B9 & AT ITa¢ U=t T Haer a7 Tferdt 77 = g9 &
T qTEE TFTAS F AT SATIETAF AT FET daer afga et ©ome & a8 g
o FTg AEATAT 7 TATAT BT, ST UH AT H TAT T ATTT €T F AT TFTA
T HHAEI % [AUT § ATHIAT o Hagaeiier TaAT aF Tgo l A aar
g, AT I AT AUTT w7 F, ThAT qwar #, Gfaq geqr ¥ gg 99 @ *
ST, I U=l & 97 9a5 8 I @I E;

(ii) ST 9Ta¥ TFE=S I §HAGR & Q0T H THHI9T HiAd gagaeiier g=er & o
ATera g AT [SEehl 9 % T =,
(iiii) FSraT stroeTTers ATTfater & ATe® F TIRTAT FrHa a9 g1 97T & 2|

(FF) TAATSST T "TAETEeY A" & Retorfaa i &

AT TAATESSY Aigd et HT ARF T SATHIAT AT Faaqeie FFAT1 F §4912
FIAT, TIF FIAT, AT TH TF TgH 1 SATAIT a1 T8 FATaT gl vaT =< fafer-
T I29AT HT TTHTEA 2l, FaaAl & Te0q AT [Ates arat & Maega & o g,
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(=)

()

(i)  ATERTIT FAT Hoaaeier =T F ML U2, ITa< TFT=S ¢ ULl HiaaT &7 I
LA AT T HA o TorT, FSrae a8 gaar g6 T@dt g, el SAih &l §eqd FedTl

"sra:faEw wfear @ g g@faer afwia g Sed Fiaw geaer e (@) 7 g § i

forera i fRefiadt 3T famw 9 =0 y=e gt § T zoet fRefasy srafyr sa:faem gfoer

ST FIEAT 95 § AT A ia®-a07 Hiaal il ([AAias [Sdtass sarer 9 Afdaard 1

2l

"I ITOT g (TASTHT) F; TATRA, T ATC Y007 g (TAUAS ), TTRfqF AT 007

G (ACTASTEHT) TAT TT AT IUT Fg (THUASTEHT) AT &

e fARers" | FOAT Afaaaw, 2013 # g 2 F IT-4TT 54 F 7T afArua M

AT B,

"SI & VAT IehH ATHAT § STgl hdl AT faehar, #Ter & & q7 ATIRT Sqsaear

& TR H, AT ITAL TFAAST o A1eAH |, @R A7 TEwoii S5 TqIor=i a1 S911 a9d

STHTOTTST AT AN 1T F9T et Rt o= 3came &1 %7 a1 o &

"FTSTE FATORT" & ag TOHRAT AT & Foreeh gT a9t arew uaF=isit & Uata aiferai &7,
grome fEafafEr F qdfim T 9ge IR O aafEE-auT SIS AT SR g AAT
St el o7 AT & (o Uahae e S BT | @reid & o F@ T Jrer
TEHT &1 19 § T@d gu fHee o smar g;

"SI FATRT TATAT" F TS FATORT F TATAT 3T TG % o0 AR g7 F47
A= ZohTg AT

g B | fAeferfee srfena &

(i) TRt TSI HE AT G 9T UF=S 9% (Rl §eaagTe § Ta9T e,

IEEED

(1) ToreT T |fa=Telt it srqfd, /i, 7 F9q & dad § g7 7 9THF G 2al g, TS
LET I

(2) | A=A I T & T T ATATIAIT I A HH Hd gU ITa< Tad=s J7
TTgeh o [ohe | TaET T ATATHd 3L (9T #hIHd ST HAT g AT ITH FHLA FHT TITE
FATE;

(ii) HTTAT o ATEAT | UHT GAAT T TETE FIAT ST [hell AT FIG@Tel hh sl JOT, AT HAa

(=)

& TG H ST AT ATHE Hohd 2T g, T < ThdT &

AT g HITTAI ¥ Maferfea afeafem %I




[T [[I—&7% 4]

ATLT T TSI ;ST 5

(1)

(F3)

()

(=)

()

(F9)

AT TATATET" & ITae UFT=S AT ITSTE FATORT T=TeAh, STET §T qTHAT g1, G qTwor
FINE | TS FIAT &A1 IT GFAT HT AT T AT § G 1 HAd Groi 6 o0
SOATAT AT T ATHST g, FSTEh T T At &= T A Tqa= areiel | 0 60 S &
Y = TAA AT 6 A9 G & TaTg i qIie [ = aeteatadt & et
SIS T FHILSIT T HHT T ATHTT &F ST gl

qTaY TaE=S & Jaed" § UHT Af<h ATHd g S =7 [fAadt & Saqar e ua=y

FT =9 &9 | 3T Haad uraw U= & I, Fawi 6w w1 & [t & aqa
[ IEAEREDIRIE s

"[EYT (Fead)" ¥ THITHUCH F 0 U4 AUH {7 B qu [eer i a8 °rq 5l S
e wfra g, sreafi = Ry =17 af2q) F 3o 1o g wer v Ay st
fAfe ol Ja= el 9T Oi oY Af\ard €9 § §9Raad T STedTl a3l w1 g
T (T T TAT ATATT o T2 9 & Fhorg Ford Hl g AT g,

"aty Tga RAEE" ¥ FHT-T9T 9 TAT HEOTed Feai T [Aed A=A ST (Ha-
T areuer § ety 9g=) faf==w, 2008 i 39T #ire ot qaartatagae s &;
"FEY T FIEL (SMETHT) TIARTA" | ITaT UaE=sll 8 qTg HeAaglid diaary AfHd g;
"HET T WS (ACTHT) TS 98 qTSME & gl ACTel Hiaary sharar sie fespara #ir
= A 77 ST AT F wrerw § geragriia gl

"HET T FST (ALHT) wehrd” f&era  waveit e fHewarstt F S g=ar % e %
forT zerreifa wewd €;

BT T AT A" § aHT-99T 9% TAT Taq Hea i @ s s (e
& srare) e, 2012 i 38&T #i ot aerei=ae i wa §;

"FieTe W FARET AR FT qgr aF R ST I q9T-T97 9T TAT Faa AT
stagta siw iR a1 (9ot #1 9=ty 9oiv & afenrgo) Bffaw, 2011 % AfFaw 2 &
SY-fafaae (1) F @ () S 39 FheT o o= § A @ g,

"I TS F 39 ARt 3 i araw v F w0 § oS soeiE wew
2;
"FTETTAR-aHT "iEeT" ¥ T Age "faar Ar sy "@fEer av srrttus g F gorar ag
TfaaT st g, e T ARt Refiadt sty % ow amRs geragr Raw (@) a1
& (E1-1) T 31a ¢ o A it Rete fTaw (@) w gl g;

ATEATAH-THT AT & 9 FT ATHIT g ST ITaE Ueha=iol (TFTAL) T ATeq (-
T GaaT geaagriid grdl ;

"t AR & FE-awT 97 797 genfad wear fEEE A smanr (et
FSTT FeaTe & forT Fetaeofia ST THTOTT T greaar 37 39 S &3 & forw [egw 7
aret) farfe=rw, 2010 =T 38T A W A= T3y €;

FFEITIA" § 1A% THFTAS I¥ HeagIe 6 (AR & TOTHEAST Gl 7 UH 9aeq] &
UTEHT * ITTAAT & (Adge T TTeraT AT 2;

"STAEATIA ATET (A" | 9T U= g1 (A 3T TaX@rd &l e \er SIisd g 3w
ITaY TS 6 (Shiee 39T oF # T97 Afde sa% et a1 UF 9aeqi & ATeHi &
Riee & =aeTa+ & o STy it ST 2;
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(F) " G HL9E" F T UAEH T T 9T T & ST AT Tt & =Bl &
STataferT F7ar g, ofi% UF ST aTehi g 99 4d 371 919d gram 8;

(@) "EteT PRI § gwT-awT 97 FAT q4idd weard g EfRamE s (sae-
i aruw gaqrl s grfeet i oaaiT) fAafREw, 2020 st sEEr wre oft
AT AT 2;

(@F) "=H AT Hiaar ¥ ag "@iaar Atea g S geagr e (@) 1w € o e #
Freatas fRefiadt v T sge & wafdrs uF fGaw uw gt & (@ + 2 a7 sfes);

(@@) "H AZT ATA" § ag AT ATHIT § STl A UF=AS (TFAHSA]) T TH A qaary
AT Bl &;

(@) "R aqAty [AEFED, 2020" F FEI-GHT 9T AT GLAAT Feaid (@ A=amHS
AIRT (AT ATATH TEE FA & o qhear, Feaead T od &iv 9+ ggag q9r8d)
fafaerg, 2020 i7 sweT #rg f At i

(@F) "I ATATHATIE" T dgl A T SET AT FATH (atad, 2020 H TRATHT ¢;

(@) "HHEE " F UTaT UHEH S UT gl & (o7 Faed] AT ATghi, ST ff 1] 2T, F=T
21 fr (F0/fEeETe wa) afna §;

(@) "AAFRAT HHT FAaAe T AT H ATHATT q1E THF=S 9T Aagried qiaarst o
Tetard et TRt =T & §, ST ATeTra: IqAsy 7 g1 (Sreeh ATeTura: IqAsd g1 ST 9%
TfaaT &t AT F AgAU T F TATET g1 il GATAAT g7 Tl 3l A< orad qTHT
=7 & feferfea w@feret & getea guar aftafoa 2eft oig o Feffee o & g
Tl g
() T e HiaET,

(i)  ATeqtas-a9 "ieeT;

(i) o feaw wfaET;

(iv)  smefeaes gfaeT;

(v) =¥ egE Eiaar

(2) ST U FHFT AT & SEF FaTT TAqT I qF Ta9 F (66g T g1 AT [&5wT awgq 7 =747 sruferg

7 gl, = ARt ® weren ersat qur srfvrerfet, s oafvaria w2 8 fhg srfarfer ar s
FTT FAT0 T 3+ A=t o srefier aearfoa g, &1 a@r oo g S srferfeas = s gy
FeTe U s ARt 7 g

W -2

fRffew =1 R T Fr g
¥ fafew FAefie e g
(1) T T,
(2) 9TET THEHS & AATAT ATATE AT
(3) AT aTSITT
¥ faffew Mafefed s i dfaeet wang g
(1) 9TaT U= I¥ GAagTd Giaaru:




[ATT [T 4] ST T TSI ; STETETIOT 7

(F) R smatha e |@fEer:

iy TRz ElEET

(i)  arEatas g HiEar
(i) si:feaw wheE

(iv)  STefegehar gfaerd
(v) = ees HiaeTg

(

vi) AT |feETd S St Fard afaerd afgq FrE sy |@feery S|y S s
ZIT AT AT ST

q) AU HSAT T I H HA (T HAETn

M) oIl a=d T O ° "e A Siaar)

IR R EEE PR RIEGCI SR ERIR el

2) SHTET AT | "fagr: Refad sraria gfee

(
(
(
(

W T-3
SIERECIRERLERIY
5. UTaT TS U< SR dfaard
(1) orge dfaemd iR areafas awg @iaemd
(F  FHT TRSHTT
(i) THRSIFCUT qTaT TFIAST gIT T AT FIRT =T gIeT, Sfa et
AT 3T Srfergf=ra T STrar g, T s
(i)  FHT TR GF Gt qw A AT A oA H @ U SAE
FfIaT F srferrafiseor (Far sfarT qur fBeear st &1 o)
forgidt & sRf= F:am
(i) I T T ALT AT AT ATEATAF THT YT 9 S ot Rafa gy ww
AT ATSE FAISE, dTeAT ATATHT T SATTI
(iv)  srfaafaa arere & forw werdisreor Y ot e ot sharsit s ferekarst &
forT ST /el o 1 €, U JHTH IS FA AT hd g
Forq T2 T T FIRER § §FAdT & A H Arhe GE@ed s
RIS
(CIERGEIEIURERERIEE
() = srge wfaeT v areatas a7 §iear (T w6, Sef € a0 81 % o A
Afed) & o deragl i Sqgaray A7 Rresl T 9 YU Fvx & 79T F
M 3 [ty ag= fafaaet oot fie e & &9a Ul & Jqam g
(i) sraw ST s sia: ST areer g9 s grivat ety g Bt s agfar
=T F sga g
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)

@)

(4)

©)

siq:feaw dfaar oi srfeaenar |@faerg

()

(=)

T THEHAT: AT T AT FIAT THRHLOT T Y TF=S 6 Ted1d 97 i

TN ZTT FAT ATHIET giT

ATLATR ST Rt

(i) sra:feaw wfaere siv smwfEasar @faerst & oo =gt it aqgesar s
RfaT Yot y=Ta® & q9ead | Rl R #ile Ud ety 989 & ¥ suaei q9r
I ST ST T AT FRATiater & e g

(i) STAITF ST FT:ARTFH TR AT AT gt [Haig gg+ @faawi & a=tar
==t o srqam gt

= 3 T

(%)

@)

FATT THREFT: FTHT THRSTHLIT ST G AT FTHT TR G F GraT TFA= S F Teaq1d

U ST ATTRT FIT TAT ATHIET g

FTEH T TF R

(i) =H sTge AfEErEt & o gegrl @it Aqg=E 6 ReEdd YTt T=ed® &
THET ¥ R R #l Ua Hatg 99 & 99q STadl 7 39 AT St T2t
[ERUEIRERRGIESTIT

(i)  SATSTF ST SAq:TSTF: TR T S grivar Fate ag= Bfa=st siv a=hiar
=T % srgame gt

(i) =¥ srge @faeTy Faa fAea it wifas Red g saftaq grit &Y deqagrl i
fAeaTfaa #F3d gu agaTRal 9% areaawry g

(iv) 2 ot aFT AT AT TAT Tl gt 3T 27 erge diaarst & forw arfeay &
ATerTT T Famy fohell oe ATedi ST F 37 31T siafed a7 TaAsay dgl
ST

THHONT ST TATOT g7 TAFLOT ST TH07 O § HAAR ALSHT (A=A F ATELT |
Fea I TSTET T ST T T BRaTtater & orgEme g

ST TET T T S0 F=d THIT T § HAGGE Fofl a=a Jw7ror 7= Ffagw1t & sqeeor #§
ST GIXT SATLT ol AT Fohatater & srqame g

QT Ud FAGEITIT O

(1)

= et & [@fFaw 5 % @9 (1) § (3) F @efiv Fax Y T dfase Fatg og=
=t e fie #ie F a8 IRuw SIS J7 TFET oe Tt F1070 F 9161 &
FTIT T SISHT ATUH & F AT FH Tl T ST T

== fafaaat & faff=m 5 % @2 (1) & (5) F 12 Fae foFr 7 wfaerstt & forw geregmr |
ST AT T HFEATIA 39 (A FaHT & ==FH 27 F STl % a1 S|

ITTEA Fieg AT IHF e AT ATS o7 FRAfq S=T AT gy sttegf=a B smo st
3w &t oufa & e e 7 srgfd & forg areadar wisgar d@feeT & o7efia ST gt
2| T, IcITe Fvg =4 fAfagwt & Bff=w 5 % @2 (1) a7 (2) 37 (3) F 9efiw Fa< it 7=t
TTaT/ETaaETsl § Woer FId gU Sk HicHe 6 AL T JTeqdr Hl T FT T [ g
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7. A TR F Fegagiia dfaemg
(1) T Trdweor: A aroe § "@fEEr f fiug v =T |t w Tad T F AT FHILETR
AT F ATEAT & A7 TIAeqat St TORAT F ATeqH | A7 97 36 ITIq6 AT g0

FFATRA AT STaT € F ATeEW ¥ wAret S feeRar F fiw qvEuiia Y kO wIeAw q
FaeTRa T STm)

(2) Rehad Fharfate: ST are § wfaar F forg sraes Fergam R s
(i) fefertea % forg ety og= fafaaeat & oo
(F) ST SATIAFT
(CIREREEIEIRRERIE
(1) 3-wr2E FBuely qaag
(%) swREwewRar § fFaefir g=rEgr
(iy et % o g ffaaw sem s F oo
() < Frferd wg=
(@) TeT Ftersh Hare 9g=

(3) =wEEATY Rufaam: AR I § H=aagTid |@iaaT & SHaeATIT ff Fad [Fea fi Aifas
feetrat g o s

A4
T TR
8. 91X THIASIT & 39T
AT TaHH S| &l el ed g9l o ST AT T=Terd haT SITuaT:
(1) Ferera |famTelt 1 RSTa= 37 3T =6 Y % "iaarsl & 9eqagil &l 93 aqET|

(2) ST, TeF, FAA AT HI(T HIHT THS R T GIATHT HAT IH THT T ST IR AcAl Fl
T g HAET AT ATEata® g9 €i6aT AT Fre o= wierar o e gy sfggt=a A g F

e | F FTSTE FITORT TATAR FT EATHTAT RAT SATaT 2

(3) ATTF, TEHTA TF FUAA HIHT The [H0T AT THIL HI TEA TATATI
9. =T ATGS:

TE< TS il FATIAT % o0 Sireaesh qTaY U=l & Toreer™ & oy sraey #eq 997 Auferfaa

AqTAEET T i Fa:

(1) A= FIAT AT==H7 2003 F ITT % e afeet o7 sty & forw v a7 enfwer fohr 1
ot g ferfees et 2

(2) SMEEF TTLEARF &

TISTHROT: T 39 A=A & e & o st & afsa g & smaes &1 | 6w
Tae = [ARTHT & SATET AT ATTH & JIF 67 T 2|

(3) SMEEH HUAT T YT I29F TTAT TFTAS Al TATTUT 3T TATIIT FLAT &l
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(4) SMEEF F T TOTECIE TG FAA & (o0 SATaad e e hl ariig & qeared 99 30 fad &
Sia¥ o ATelt foReft e i ST ahferd e e o & AqE =Ean 50 S w9 A 45
ATAIT 2l

(5) WAMEGEF % (AT AgHarel o Hated AUeArsq H Ifd Fed g oie =9 faftagat & FfFas 18 §
7T fafAfae Mees vea & RgRe % 0 e 7=l 21d &

(6) smae fAfREw 15 # Tafafey wrfic & @9 qar 3= ARt * {17 § 7o AR
AT ETAT & Ha T2 SATLATAT T T HTaT 2

10. SIS Afgd T&IT A ST 1T TEqTASI 6T gt
ATAEH qTAT THAHST o LISTEELTd & [olT STOAT e ad Higd (Mefeid aeareast Teqd H:
(1) T F TEITRUeE % Arfesdher Ud SATI

(2) AT FT LF ATAAT Tl FATA U IASTETT TEH FIA % (70 e aiae Fd 6 arie &
TehTe Ta 30 faAT o ST &A1 ATeAl s LG Hl d@T T e &9 qaqa=|

(3) TU=er A9 aut o T AT 29 FRTF 7 TH1C A FH JA1e 6 forw fSrEes I siaa &l ariHer
TRIT ST FhaT 2 Sraaeh T aTiies RTe Sfie/aT o aifera orat it staat

(4) wferSET R #§ fefete s artee ghn

(%) TEATET ATET TFEES R TSA
(@) SEqTiEd qTa< U= sl (AT & Figd FEare Tl
(3T) SEATET ITaY TFE= ST & TaeT U T =1
(%) ITAY TS FIT STord (ohd ST o oI S&qriad AT ITAsd Saa =T giaers
(5) YEATHAT 9Ta¥ UFHAS % WA F "«tdd 99 &7 ¥ 9% Mwlefa F fow Fow =1

JEATE T TaY Uaa= sl &1 gTee o
(F) TTEE TS FT [T G, THEF T4 3T A=A AT, 30 T
(&) ITEY TFEH ST T TG4 3 &7 SEH 28 FEaT il §eaagrd ham ST 2|
(6) == fAfFawi & ™FFwE 19 § AFEE TgaEi F Fa7 F3d g0 TEqTad a7 TF=s & gT9e
FeaT AaaTadt e gree e sufaa grve safaay
11. SAET IR F & forg Frarfary

(1) 9TaY TS T T TaT9 F3d & (o0 sieas Fea ey =9re F Sqare e
F THE ATAFT & ®T § ariere B3 sowm)

(2) TATF TEATAT HAAGTE IEHH ST dTHEE gl U7 ATGET il Tgd g, AAaT e Hided
& 7 T % 35 UF arfdw s q9T= 9= dfegd &7 | FF &7 T8 <HH 9= 950 6
Tqeft HERTOT W TR AT S0 H FHEE T30 6 THh 6 Aed | THae fi g o
30 o=t &t srafer Arastiae SaaT Ud qATT R o6 STTuAr

(3) A=A T TATEAT % FATE ATANT TH TR F TAAT AT TEATASTT 20T AT FT T T § Tore ST
THAT STAT 2

(4) TrfEe T T sraEe i TRt g0 A T F=AT TS T SATUT ST SATaEH @l aadrse
T TET STOAT, ST a6 T AT gTe eieed & e 7 %% fa=r s
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(5) ImaE® THTATE T H T8 Th1e & 60 &A1 F sfew Arfeq it wfatwar & sy st va
TATAT o I F AANT 6 THE I HT

(6) SMANT AMAEH GIT THRIIAT ATGSIHE AlTed 3T H I AMAAT TF ATAT JAT ATASTHH
feH % AL H UTH AT UF qATAT F o0 Aaaa & IO 92 = F:3 F 972 o7 dq8
g & a1g & atreed 7 af==Et & AfFaw 9 ¥ AAEE 9m=ar AMest # g #3ar g, a7
TFTH ST & TATAT 3T TATIAT o o0 Sraaa &l T &I e 9 T&q19 FT TahdT 8l

(7) SRt ATART =9 A= % @2 (6) F ATHTE MATH HI ToeeeTd T&TF HLA HT T&q1d Fdl &
FgT &1 S < FHT=T T F T TR W ST TEATS F ATSH FT THTIAT FEAT AT
AT IUIH q9AAT gl | areE® & 9 6w 9 S T yaW R S #
TEATE & TS ST U<k FHAAT § ATqId1 ST GATAT I ATHAT FLel o [T T A
Tfed, a9 6 ST 7 T&dq1a 36T S[Tat g

(8) A= SATANT FIT THRTIAT AITEH  IAL H ITH ATAIAT ST TATAT F 3L I T el
2l

(9) == fafF=w\ & @< (7) & AqH VIH A9adl Ua gAEl 97 =6 &A=77 & @< (8) & Jqa™
IEH AETH IF I I A= Fd g AR 39 Af+aw & Bffqaw 12 % @< (1) F a9
Araa" T = w4

12. I THIR S T AL T&TH FXA T T 10T

(1) ST TH TR T ST FLA F 918 o] 36 G99 § AF9TH THSAT AT g A AT 26 Th1T
FT 7T TAAT TTH FA o6 A1 qTaL TFTAST ahl TATIAT 3T TATAT 6 {70 SH T Al 9raf
S vk TweAT ST €, % redefi Tiwer ware Rt St wear € v forfera § R e s
T FTLOTT o forT SIaas 7 Tg T TdT gl

Ford ag T 1T areed T2 5! (haT ST 19 o T e &l g9aTs & Ja9< &
CEIRER IR RIS
(2) TTAT TFAHST o TITECe Y& e i airg | 25 Ful it Jatd & o gem se aF & 29
TeRT o THoreeerd Tgel TIawuger a7 8 Jei fohar m
(3) HATINT qTAY THFAHS FIT IMMEA ATEET I TH THIT Al T4 % A& oF 39 G99 | AaeTh

THAT SATAT § AT STUTETT TH T Al GAAT ITH FlA o 18 25 AW 6l 3T ahl AATer o [org AT
TH YT 6T 0 qafer  foru TRregas &1 aefisneor &2 7ehar g, 5 st sf=a awerar )

(4) TISTEESTT & TR0 o [T Sreae TTeced il qrg i FHIH § 09 77 § FF 1 99 § 917
AT G AT fohaT ST

(5) I UTEAT UFEHSl wT e =4 fAfaaet i sfag=er i aia & 1@ ST g e
& RT3 g AT T TR & STaT o eTeqefie o fafaawi & o7efid Thorees o
ST ATAT HIAT STTUSTT

Ford Tg T 38 T % ITaT TFEESl w0 39 AT 6 AT IT6 STAAAT, HAHTEE ’ ST
FRAT FIHTEET & AIET FIAT g ¥ T8 TATSA & [0 F = SfFaw T $i srfeeg=mr &
A & 6 AfgAT & &L AN & ATHIET & (o0 ITFe IqAIH, ITFe FaamEet ua 3o

FATT A &1 9o Ha

Fordt g Toh HISET qAtad Suad, Faamadt o Frar 9w an] T 59 a6 & e
Terrtera 37 aw, Femmeet, Faamast srar s i gentaa #3 & o sqaed Tgt
AT 2l
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13.

14.

Fordt Ag T =9 fafaat & srfere@=aT & 978 wisar daqaitad 37 T, Faameas’ siv F1ear
RermTaett % st e s ar fomr o 71 f woft i FrarE, == Gt F syEdt ®
FIAT AATET qal gRIT I, = AT & qagedr Iuae & orefi= fohar 37 a7 foar =
AT ST

TR TR

(1) OTE< TFEES g [AAFAT & A § TATA AR aTuE TSTeeeT THTT &1 T

(2) aTfuF TSEee g9 hiE BfHTwi & A F AqE 0% a9 & 30 A a8

BIGER IR

(3) UTER THHES YAF O a9 F 9w ¥ O av F oW oy S arer yeartaa
HAAE 1 AIAT =0T HOMT AT TaqEdT 0 & o arfies ASeeed T oFaT
gt

Forat g T 7fe fBef ad % = o s arer y=ariaa §=a@g i /T a9 m
o=t a9 % ofq § Heaagrl i awdtas AT & S ®le dd¥ grar g ar arus
TIrELer T 3Tt fay a9 o forg Tioreeerd 9= § gamtora foham Sroam|

& AT
TTaT U= & 916 dad 50 FUE ¥ % IAqH & AT ad gl

Fordt A T I UTET uFEsS g 39 AT i sfeeEer # aeE & 9| ST
g1 TRreeere sa T ar € = fAfRwat & srfergmer i ade @ 6 wigat & dafa &
Y AW e ATettad grHee it qi H ST S[E AT 6T TTAT F ATATAT o oIy
@ TLIferd AT e T TEd HT

Fordt o af% e v it g ATt BT a9 50 FE €9 F W AT g ar

STET SATI9TF THAT SATUIT, AN I THT il AGTS 6 AET J[F ATAAT ITH FA & (o0 91

TS T SATATT & FhaT &l

15.

T THASS ol T GLEAT

(1) o Terr=isT # 2fEt el * forg 2rr gifees warfa fRergem grt:

(F) & IT ATgd | 97 I ARG esy, Toae 7 AIAA €9 |, FRKIT &9 F I7 FHde o
FH FT Tg ARKIT F AT TG TFA=1 | AIgIestT ¥ 25 wiaera | Sfesh s av
0T Al T

(T) TEET AT ATgeh, TALT AT AT, FATTheh T F AT H8e § Hd HLd ATl ATk Algd, TG
TFTAS § 5 gierd it qa¥ Frieesr 7 srfare s7sier AT 4reer gt

(3T) UTAT TFTAS % T THISAT FIT STHE a1 T8 T qAT glieeTT 1 49 Fiaeard &7
ATFAN BT TFT 8, ST TaET AT YTgeh, T AT AT, TATheh €T T HFe H FH HLed
Frer =Rl AT 2

(2) 9TaT UFH=ES & g =9 ARFET i sfegEar ff aiE 7 9@ AT g0 e
Y& 3T T g, =9 et fr sfeg=a # aE ¥ UF a9 F AiaE Aarer & Aa7
2T ST = AR & w@w (1) % 3T @ (F) T (31) F ATITAT AT FET

(3) TaT TEHSS Yas g ¥ faftw #§ quarfaffay ouw gifcsw St & sqarea i
At Fam
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16. ITaX TaAST & TTHE & a8 § GAAT &l Tohed
(1) 9Ta¥ TaF= 30 A TF SART 1 3T q9 F 31 T FT 6T Fuiia 99% grfee q=fa #1
Thed HAT AT & AT oSy H TATH TRATT gall § AT ST HHT AN gy (e fagr
gl
(2) "TaT TS At F gataa adft @d aEarastt siv RS #7 weErd ud "@Ugr G qv
FH H FH 8 U AT F forT z&e Og¥ ¥ iaor F i Sta ot Ao R Srar g s
T ITAH FLATUT
17. 9T TS it AT ST
(1) 9Ta< UF=AS * Faerd #ed ¥ Meferfera afor & Faers ghr:
(F) % gresx Aaa®
(@) TFa e, sic
WRELRLEYED
(2) Taa ATt Y HEAT qTaT UHFAS * AT groe? Haerh e Y 96T F w7 751 gl
Foret 7g TF =7 v F o vy FRes o g et ff ooft & onfae ey
STa
(3) FH & FF I ATH TEa Haerht fr yeaw RRE F oo s & oo s i1 amEw
A o A1 G TEIA T STTUAT|

(4) 9TAT UFTHAS Ag ATHT HAT 6 a7 Haerd [ & o7 7 =799 &5 ™ g &
s e F =9 § 39w =af=F F 919 &7 IFarg 79 F7 [T F:d g9T qre7 UEEE
ferferfera Teet & e & T
() fatea, o=, o, srdfeme, yage, JomE A1 e areie | |@6fdq wi o o |
FghdT TE ATel A<k 9 =TT o6 ST 9ehat 2

(@) =T a7 <@ # aq9d 3T I9H @ aT FH w9 UF 6 & AT Har
ST

(1) STafSd demT § fEradia sfiv SAaTAE@qul 98 T@d aTd AT IT 98 oAih oIl 39
T o 92 | 94T [H9d gaT &, 39 9% o= forar ST aahar 2

() @g ATE ST ITa UHE=T & A1 ATHAT A qTi0reT diaarsft § Tog® 98 W@ &
forw svTfae 2, 3% anferer 7t R s

(¥) g AT ST 919 UFTAS fil THIET THTS & dIS # [Ha9r® g 39 aTHe Jai Fhar
ST

(F) ag =t SrEet aray vaEse & Rt 99 F 97 w1 ATy et g 3° AT
QTR gl foRaT STTosm)

(5) warer THaer A= & AT 3t a7 Tae T5AT FCAAT TTATHET 6 &5 |’ g AqaTdH g
Y 9T Ao TEqr 2l

(6) Tarer a9 qTa¥ THFT=AST & THE FHIAFRRT & &9 § HT HOT A a7 TFHAS 6 a1h
ATHAT & Fag § ITF a7 orfrat sarer it STy

(7) 9TET UFTAS F T Qe AT FE FHATL TG TFAH 6 (hel qae AT qTgeh AT I1a<
TS o AT & Teaeqd: AT TTTAT: HAfd qgl g i¥ rfee T IT IThT Ao’
FAAT T TIET Tal g
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(8) warer fAer® g ATHT FT FT ITAT UFAAA F TEEAT I AT AT 6 AL
fAgers = & A7 AF ARl o ST

(9) =T greeX aeat & =7 # A 7 S arer SARRAT FT A9 97697 TFI=S [He9®
HEA T ATAIT T S8 I FIee T ATHIGT ITH T 3T I8+ AT AT 6 oIy
AN T T AT ST

(10)9r7 gree< eert % 94+, Ag<h =afe @ 9= &iiw gat & OfT sfafaw 2013 F &
ST T SATererea grm

(11)9Ta TFTAST HT A5 TG AT IHAT ATEH Tohell ITaT TFT=ST o a9 e H dgl gl

(12)9TaT Tam=s S8 =4 At i afer=er #F e § 0@ AN R TS Y&
T s 81 == At & sfag=aT & 9 ¥ UF a9 & ofq aF hf Aare & el F
fF=mt § 7o iy sfgremeht @w==T & 9= g

18. ITaX Ta=S & fHaers ded & 4 # FgRe % g sigahard s smgshare

(1) 9Ta TFT=AS % fAeers g & &7 § fFoes B st arer srfxe i g=ar wfafsa s =3t
freT TuT MR # e gET Argul

(2) TTAY TFAAS & (39T H2 & €T H [ I7 2 @7 & (00 g & &7 # o= har
ST @fe =fe

() AT AT eraETaET AT R s srowTer A7 Rt fEter % e sy |aiEga B s
F forw =T g T g a1 o g Y < S ATt e ¥ 5 99t 6
e T4 T g 2l
Fordt 7g Toh =t~ v sraerer o forw ey ot 13T 2 sfiT 7 9ot 37 399 SAterh it dAafer

T FETE AT AT 8 AT T8 T o SAI<h (hel q1a< U=l | (Ha9h 6 &9 § [T
TR ST ATt 9T A g

(@) Afafaaw 21 396 T a9y ™ FawmEer a7 Gfiaw a1 GEE F ow o shfe
“ATATTAROT ZTT FoR3r T3 SMreer 3w 5 a9 it srafer o eeer il arig J9aTd Tal g5 &l

(M) W § g et fafer F erefier wrfea et st sfaseor gren ot % A 9 fAees *
T LTLOT HT | LT AT AT ST TET el AT LT T@T T 2 AT

() FTHATRAT FT TATH FLF H THE FTATAT T ATITIFIT FIT I (F%g Fre Iiaqe
A9 g & AT

©ERISEIENECHERIK)
(=) fearferT & =9 7 sfafaoiT & fore sreaes BFam g o7 sreea afafia g1
(F) TEAH SATIIFIL o ATATAT ZIT FEAeT Hieqsh AT 97 7 Fohy a1 2

(3) 3T #rE =AfE S Fer aAfafaaw 2003 F st fatha Feas & Fafe F o Bl segsdaret &
ST &, TTaY UaE= Sl & (a9 Haers RgRn a1 a9 T2 & o a1 781 gl

(4) TfE 9TAT TFAAT FT AIS AT ZleeT AT THT ATTHAT 1A TFTAS 6 dIS (A & =9 § =
ST & TIaRT STUATT

(5) =tz =T foaTe Icae grar g o =<k 919 TaE=s & dieh Mae® & & § J9gH g dl ATRT &
ot srfeaw grem
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19.

20.

qTa TS & ST AW, Rgamas’ s s Fae
(1) 9TaT TFT=S AN FIIAAT AqHAIed T8 3T a7, Faamast Fea w9t & aqan s

()
(@)
(T

~

o

)
%)
)
)

ST)

g 4

=)
)

<

~—

)

<

~—

]

~

R
)

3

<

gv

(
(
(
(
(
(
(
(
(
(
(
(
(
(
(
(
(

)

et o st ® feforfera &1 e Frar sroem:

ITEY T i TEEAdT, Aqasid, Herad 3T gaeai & Aeamae & forw srgeahar

ST weee

TRU FIRESRT H HHAAT & GATAT 6 (0 T2 [aHed i2d i The ol WA a1
I AT T T T 6 T o IOl il AN T TAT AT € g HigFel a1
et THT Ficee I7 Rl AT FidHe F Fag H T FICET ATTLEL T AT
[ERISIIES

Fen(Tarera it RReftady a1 Erare 31 1) i RarteT sfiw AT a7
TfaaT ot & forg ST

T

YT T & o = arfeq o wiRfoes gee & o a9y 99w
FAIIT U FAGEATYA Fharfater

THF TIEAT  ATAFHTL T a0

SATITE 1Y THTATSTT FeAS T THRIAT FLA o o0 2| e

TG STSHATEA

AT YTOT g FTT S ATIA 0T T ISR T Gl Sl harfater
AT AR 3T ST

=TT 94 & forg Trarfater

[REIEEEIFICEES

e ua SEt F1 Tt

T @ 31T IHE @1 T I TATE FLAT
forwTat & fHamer & forg =

[REIIRIEG

AT Io7 Feal Y exfagfe

37 A7, FaeTaet ofiT Far MemmEe § F S9raT ST & T4 Aqa1ad & &[T Tgi (23
ST

Ford 7g T SATART 3Ter araer o A8 § 39 Foa Remmeeht siv Faw Fem F weF Suadl &
Terrer & forT O STqHIae & oT9eT BIE 99hdT gl

Frt T2 T 38 TohIT 7 HATEAT T 1A THFAHA] 6 (a2 HSA G THNGA 1o ST & TAeqT

g

qTa TF= ST T THET
A Tad= STl & aieg Jagq § et =0 § srgahdrell oY qad T@d aTd 77 § %7 3
qUTRTToT SATAET I QT i
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e T v gl ST I
[EERCRRIEIRCIET & | FH F 7 10 T T AT T gU SN =a T #
=f

oy, arforss, srefermar i wr@T 8§ F7 F FH 10 T HT ATHT TG gU TAATH §
FTaaa ed/HIu/ s e sequ/uae v (fEe) # =Bt

TAAT Thet 1% T 8§ F7 F FH 10 T FT ATAS 7@ g0 Hge? qisd/
FET UCeTeR e /AT SRt § =3t

21. 99 USRS § geear
(1) uTeR TaE=S it geear § Autafea 3 9fomr gif:
(F) AT AIE:TAT FHlS ATh OE AT TGATH [AFH, 2020 F = &= § =9 %
T ST & & T 2 ST 5 qay Uess & 9990 & €9 H W@ 1d 46 dT 4T 8 S5Y

ST T HTAT ST =TT 98 FIA T F GTT UL AT [T FATIT FHET AT

I UTEH Al AT | AT AT FAIL HAT
Ford T8 T AT TaET AT T8 Fls UHITHUS HiATorda? 2T gl g Tl
(@) HIRE qEeT: UHT s A6 ST Faeor Sataeml a7 S [T sqaugrt g a1 e
Helg THTE T AT ITaT TFS F TGET % ®T H T g IH q{AIF HE=T HAT STOAT|
AT TG I GTd 6 HIETH H IHHRT HAAGIL 31T FA AL H I
@M  wfEfereey gaer: TET #E ARE ST T a7 AT 9867 g ¥ T 8 qiIrs 967 g i
qTa< Tag=ol § A &l 9¢A a1+ % [0 THeh ATSHT Kl (AHfered § & UH a7
ATerF AATC TG FA o o7 qTa¥ Uaa=T & TaeT & &7 § THHd (AT T97 21 39
iR ferees T8l HTAT SATUAT
()  TorFET® UFTAS IahIH AT FHIA HIHG & Gad H qIeAl o (o7 Aeel AqHTAAT
(i)  faea &t Refast & forg aetaia &t giaer
Tt Tg Toh HiETeTee? AT SO ATgeh! &l e 3T AT & oo a7 Frdefier 9-it
& giargT Iuese gl FLATII|
22. ITa THFAAST & gae) & i< #§ e
(1) 9TaT UaHEs =9 fAHgs § ®He(W XVI) F AT 9 9 0 F AT AR R OTEd
T
(2) =f% == FAfH=w  Soera= ¥ 9e6T & GeAagl § &l [SETd qrdT STt g v ST qree
T qTaY UFAHS & 96 H qAaTs F Ta9Y T&9 FT 6 a1, TH THL 6 qae @l

TEeaT T agTelt F TioEgeor 7 g ¥ 7har 81 39 W &7 wre Ager = et
T T TS o [a%ag Rt |1 Fars a7 faaT et afaga T4 & 2|

(3) START FHiHF: HATAT Tol(eh AT G A7 Fga & =A™ F U sgawhar aiveqr
A T o ToIT qTa UFA=S i Haer T Tt gl

(4) 9TET TFAES Had ATA AT & AT AT oM, T ST STaedahar, i qad sred
ATFAFAT AIZ TTAT TFIAS hl TEeqdT & o0 Aae et )

(5) 9TAT TEES, A9 FIT AT RS AT\EE % 9790 SIqures &7 THI9 & aref aedqrasii
Afed TFEaar I F3d & o0 986d] g7 Y& 6 T Gg1a® IEqrasii ® Taidrd
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23.

24,

25.

Eﬁiil | 3ﬁ_{ AMATRAT Isd T ATAMI ‘_‘ﬁ Acdd hITTI ﬁ qtdlds], oy gldl Ha{dl %
THIOT AT ITaE TFA=ST I I TaT 7 g1 o T AU 0l ATl qoh T 0|

qTa TS HoAagI hiE
1 fF g7 vrEs 39 ARt & fSfREw (5) ¥ 9w (1) & (3) F A4 weaw By

THagr & o et ofF 91 & 2 T9/frerrare =5 7 o 6 gaage h I9Ted Jal
FIIT

Fordt a2 T HAae i § SEad Sorl, Mare Tga (T THIY, THaT T9E 37 e
) S qrewer grieET ot q2t givn AT

Frdt Fg o qTaT vFEESl & = AT F TATET g A R gg "4 A ate AT 1w

AT T2 USMR0T 3l A 8 S 719, ST AT 918 § &I, o HIa¥ STaar & Tahid, AT GHagT

T HTAT T GAAGTE hl AT AT ITaT Taa=sl g1 TAT TEATad UH TRel 37 FHTLh(FTEh)

T ST qTaT UFT= Sl GIT TATT il ST ATAT BT 6 {70 ST &7 STqra I FHAT

Fufera grml

STIT AT 3 FAT THC

(1) AT TS TG TFAAS ¢ AT Ta&T1 & 1299 | 36 0 q9ff Hoqag i & gaer o
I At ARFHT 2020 F ITELT o ATATT SATITL TSI TATT el

(2) FiHTeree qaeT ITaY UFI= & GeTagil & (o0 470 Y& Fd & forw Rt srfemer
AT TETTS & (o707 T9R gigd 209/Fharare 5 & T8 &7 a1 T9 T91a qai
FA

Ford T2 T FAT I | U1 THES 1T Seald e T9, [aty o8 F forg o
TATT, TS TTE AT g IT TSI T ST Feg TAT TTATEH H T ST AIE TTT Feg
FT & AT AT AT 2l

ST GIRT SiaaTst T SAqHIae ar fAeae

(1) STIRT STIT ST |, AT 26 A F 367 77 oraeq o2 =7 At & A 4 59 (1) &
FoTraATEe FT HfE=T0 F7 oTtHe Fe % forw T oTaw U= # SaqatT @ 99T gl
Fordt g T 39 "faarent & forw Gt swfa v smer w8 grft s == ARt &
ATEAT T AT I I TFIAS| UL HHAZIA o6 AT 72 3
FIT Ag 3T Toh RATTIRIRAT ST T AT IO Fex o AT GIHET & Fawon sfiT qmaw
THEH ST 6 (AT & AT, SART Hl T Fd gU &h glee? adT AP T YU Heg o
TTHET FA F A% =9 [AFAT ® @A 4, 5 507 6 F srefiw iy wfeemst % sqey
TAY STRTE FT AT FT AT AT HIS[ET FTAT T ThaT g Oehl a7 ©F gesd i g
AT YU Feg F TIIALT FLd U AT AL TFIAS 6 G2 & AL dlgd AN Hl AT
=T g

(2) == fafew F @< & (1) ¥ wefim 7o wf5mr v sy w7 % forw safa i o w79 gu
TS qTAY TAEH Sl HHfied ®l A Fed gy 907 oY faeqa gfeer ARty smamr #ir
TEQ AT
(i) EIEHIEREIES
(ii) JEATAT AT TR 20T 3% fBe ey

(iiiy  TRSra<T s g T STl 9T ol STaTel Sl STefl o AEH g Aigd aT5H AT
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26.

27.

(iv) TRefadr @ i Read saty sraia 7 Read sa:fRaw, s, amrRs,
AT, HIEHT 37 AT IHE o & fore 8

(v)  HATSIET Ua SfdH HIHd ST O il ATHA FLd gU STTEIH TG T

(3)  TIRT SM<ST T AATS % AAAT < gU, AT qTa¥ U= al, anaer § iy smafer
& forg et wifaaT & Heragl &1 Mefad FT Thar ¢ a7 9787 Ua=s & het |faar &
FTIH o AT Bl

T TFA=AS G ST JeewT

(1)

(2)
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CENTRAL ELECTRICITY REGULATORY COMMISSION
NOTIFICATION
New Delhi, the 15th February, 2021

No. L-1/257/2020/CERC.—In exercise of powers conferred under Section 66 read with sub-
section (1) of Section 178 and clause (y) of sub-section (2) of Section 178 of the Electricity Act, 2003 (36
of 2003) and paragraph 5.7.1(f) of the National Electricity Policy, and all other powers enabling it in this
behalf, and after previous publication, the Central Electricity Regulatory Commission hereby makes the
following regulations, namely:

Part- |
Preliminary
1. Short title and commencement

(1) These regulations may be called the Central Electricity Regulatory Commission (Power Market)
Regulations, 2021.

(2) These regulations shall come into force from the date to be separately notified by the Commission.
2. Definitions and Interpretation
(1) In these regulations, unless the context otherwise requires,
(@) “Act” means the Electricity Act, 2003 (36 of 2003);
(b) “Ancillary Services” shall have the same meaning as defined in the Grid Code;
() “Ancillary Services Contract” means a contract for providing Ancillary Services;

(d) “Associate” in relation to a Power Exchange or Trader Member or Proprietary Member or
Facilitator Member of a Power Exchange, as the case may be, means associate company or
related party as defined in sub-sections (6) and (76) of Section 2 of the Companies Act, 2013
(18 of 2013) respectively;

(e) “Automated audit trail” means automated creation and maintenance of electronic time-
sequenced record of transactions (creation, modification or deletion) in the Power Exchange for
reference or audit at a later date or time;

() “Bid” means the electronic document by which a member of a Power Exchange submits price
and quantity in relation to a contract, for which it seeks to make a transaction;

(@ “Bid type” means the category of bids with distinct specifications as applicable in relation to
each contract to be transacted on a Power Exchange;

(h) “Board” means the Board of Directors of a Power Exchange;

(i) “Cartelization” means an act by Market Participants who, by agreement amongst themselves,
limit or control or attempt to limit or control generation, distribution, sale, price or trade of
electricity;

() “Capacity Contract” means a contract where the capacity of a generating station is contracted in
advance wherein the generating station is obligated to despatch contracted electricity as and
when required by such buyer during the tenure of the contract and consideration by way of
capacity payment is made by the buyer;

(K) “Circular Trading” means and relates to trading and transactions by a member or group of
members, wherein on one side, one or more entities of the member or group of members enter
buy bids and on the other side, one or more entities of the same member or same group of
members enter sell bids or vice versa, by design to manipulate the price of electricity or by
design to create an artificial market or to defraud or misuse the system;

() “Clearing” means the process of determination of obligations of members of a Power Exchange
resulting from the conclusion of a transaction at the Power Exchange;
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“Client” means a person who has executed an agreement with a member of a Power Exchange
for dealing with or clearing through such member;

“Collective Transactions” means a set of transactions executed in the Power Exchange(s) and
whose price is discovered through anonymous and simultaneous competitive bidding by buyers
and sellers;

“Conduct of Business Regulations” means the Central Electricity Regulatory Commission
(Conduct of Business) Regulations, 1999, as amended from time to time and any re-enactment
thereof;

“Contingency Contract” means a contract wherein Continuous Transactions occur on day (T)
after the finalization of day ahead transactions and the delivery of electricity is on the next day
(T+1);

“Continuous Transactions” means a set of transactions executed in the Power Exchange(s), not
being Collective Transactions, where the buy bids and the sell bids are matched on a continuous
basis with price-time priority;

“Contract” means an agreement between seller and buyer for sale and purchase of electricity or
Renewable Energy Certificate or Energy Savings Certificate or any other product as may be
decided by the Commission;

“Day Ahead Contract” means a contract wherein Collective Transactions occur on day (T) and
delivery of electricity is on the next day (T+1);

“Day Ahead Market (DAM)” means a market where Day Ahead Contracts are transacted on the
Power Exchange(s);

“Energy Savings Certificates Regulations” means the Central Electricity Regulatory
Commission (Terms and Conditions for Dealing in Energy Savings Certificates) Regulations,
2016, as amended from time to time and any re-enactment thereof;

“Gate closure” refers to the time at which the bidding for a specific delivery period closes and
no further bidding or modification of already placed bids can take place for the said delivery
period;

“Grant of Connectivity Regulations” means the Central Electricity Regulatory Commission
(Grant of Connectivity, Long-term Access and Medium-term Open Access in inter-State
Transmission and related matters) Regulations, 2009, as amended from time to time and any re-
enactment thereof;

“Grid Code” means the Central Electricity Regulatory Commission (Indian Electricity Grid
Code) Regulations, 2010, as amended from time to time and any re-enactment thereof;

“Independent Director” means a Director as defined in sub-section 47 of Section 2 of the
Companies Act, 2013;

"Insider" means a person:

(i) who is or has been, during the six months prior to the concerned event, associated with the
Power Exchange, directly or indirectly, in any capacity including by reason of frequent
communication with its officers or by being in any contractual, fiduciary or employment
relationship or by being a Director, officer or an employee of the Power Exchange or by
holding any position including a professional or business relationship with the Power
Exchange whether temporary or permanent, that allows such person, directly or indirectly,
access to unpublished price sensitive information about transactions on a Power Exchange;

(if) who is in possession of or has access to unpublished price sensitive information about
transactions on a Power Exchange;

(iii) who has acquired unpublished price sensitive information through criminal activity.

“Insider Trading” by an Insider means:
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(ab)

(ac)

(ad)

(ae)

(af)

(ag)

(ah)

(ai)

@)

(i) communicating, providing, or allowing access to any unpublished price sensitive
information, to any person including other Insiders except where such communication is in
furtherance of legitimate purposes, performance of duties or discharge of legal obligations;

(i) recommending any person, on basis of unpublished price sensitive information, to acquire
or dispose of any contract on the Power Exchange, to which that information relates.

“Intraday Contract” means a contract wherein Continuous Transactions occur on day (T) and
delivery of electricity is on the same day (T), such that its delivery period does not overlap with
the specified delivery period of the Real-time Contract transacted in the same bidding session as
that of the Intraday Contract;

“Load Despatch Centre” (LDC) means the National Load Despatch Centre (NLDC) or Regional
Load Despatch Centres (RLDC) or State Load Despatch Centres (SLDC), as the case may be;

“Managing Director” means a Director as defined in sub-section 54 of Section 2 of the
Companies Act, 2013;

“Market” means a platform where buyers and sellers, either directly or through Trading
Licensees, or through Power Exchanges, buy or sell electricity or Renewable Energy
Certificates or Energy Savings Certificates or any other product as may be decided by the
Commission;

“Market Coupling” means the process whereby collected bids from all the Power Exchanges are
matched, after taking into account all bid types, to discover the uniform market clearing price
for the Day Ahead Market or Real-time Market or any other market as notified by the
Commission, subject to market splitting;

“Market Coupling Operator” means an entity as notified by the Commission for operation and
management of Market Coupling;

“Market Manipulation” means:
() entering into any transaction on the Power Exchange by any Market Participant, which:

(1) gives, or is likely to give, false or misleading signals as to the supply of, demand for,
or price of any of the contracts;

(2) secures or attempts to secure, by any member of the Power Exchange or client,
relatively higher sale price while curtailing supply to other beneficiaries entitled to
receive the same power;

(i) disseminating any information through the media which gives, or is likely to give, false or
misleading signals as to the supply of, demand for, or price of any of the contracts;

“Market Participants” shall include:

@) grid connected entities;

2 Power Exchanges;

(3) Members of Power Exchanges;

4 Trading Licensees;

5) Market Coupling Operator;

6) OTC Platform;

) Any other entity as notified by the Commission.

“Market Splitting” means the mechanism adopted by the Power Exchange or Market Coupling
Operator, as the case may be, for discovering price of electricity in various bidding areas or
zones facing congestion in transmission corridor, whereby these bidding areas or zones are split
into independent markets and the flow of electricity between these independent markets is
permitted to the extent of available transmission corridor under safe grid operating conditions;
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(ak)

(al)

(am)

(an)
(20)
(@p)
(aq)

(ar)

(as)

(af)

(au)

(av)

(aw)

(ax)

(@y)

(az)

(ba)

“Member of Power Exchange” means a person who has been admitted as such by a Power
Exchange in accordance with these regulations and in accordance with bye-laws, rules and
business rules of the concerned Power Exchange;

“Net worth” means aggregate value of the paid-up equity share capital and compulsorily
convertible preferential shares and free reserves (excluding reserves created out of revaluation
and write back of depreciation) reduced by the aggregate value of accumulated losses, deferred
expenditure (including miscellaneous expenses) not written off and loans and advances to and
investment made in the Associates;

“Open Access Regulations” means the Central Electricity Regulatory Commission (Open
Access in inter-State Transmission) Regulations, 2008, as amended from time to time and any
re-enactment thereof;

"Over the Counter (OTC) Contracts” means the contracts transacted outside the Power
Exchanges;

“Over the Counter (OTC) Market” is a market where OTC Contracts are transacted between the
sellers and the buyers directly or through a Trading Licensee;

“Over the Counter (OTC) Platform” is an electronic platform for exchange of information
amongst the buyers and sellers of electricity;

“Payment of Fees Regulations” means the Central Electricity Regulatory Commission (Payment
of Fees) Regulations, 2012, as amended from time to time and any re-enactment thereof;

“Persons acting in concert” shall have the same meaning as assigned to it in clause (q) of sub-
regulation (1) of Regulation 2 of the Securities and Exchange Board of India (Substantial
Acquisition of Shares and Takeovers) Regulations, 2011, as amended from time to time and any
re-enactment thereof;

“Power Exchange” means an electronic platform registered as a Power Exchange under these
regulations;

“Real-time Contract” means a contract other than Day Ahead Contract or Intraday Contract or
Contingency Contract, wherein Collective Transactions occur on day (T) or day (T-1) and
delivery of electricity is on day (T) for a specified delivery period;

“Real-time Market” means a market where Real-time Contracts are transacted on the Power
Exchange(s);

“REC Regulations” means the Central Electricity Regulatory Commission (Terms and
Conditions for recognition and issuance of Renewable Energy Certificate for Renewable Energy
Generation) Regulations, 2010, as amended from time to time and any re-enactment thereof;

“Settlement” means the process of discharging the obligations of members or clients of such
members resulting from conclusion of a transaction at a Power Exchange;

“Settlement Guarantee Fund (SGF)” means a fund created and maintained by Power Exchange
and used for settlement of defaults of its members or clients of such members as stipulated in
the default remedy mechanism of Power Exchange and shall comprise of any sources of funds
as may be determined by the Power Exchange with prior approval of the Commission;

“Shareholder Director” means a Director of the Power Exchange who represents the interests of
shareholders, and is elected or nominated by such shareholders;

“Sharing Regulations” means the Central Electricity Regulatory Commission (Sharing of Inter-
State Transmission Charges and Losses) Regulations, 2020, as amended from time to time and
any re-enactment thereof;

“Term Ahead Contract” means a contract (including Green Term Ahead Contract) wherein
transactions occur on day (T) and physical delivery of electricity is on a day more than one day
ahead (T + 2 or more);
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(bb)

(bc)

(bd)

(be)

(bf)

“Term Ahead market” means a market where Term Ahead Contracts are transacted on the
Power Exchange(s);

“Trading Licence Regulations, 2020” means the Central Electricity Regulatory Commission
(Procedure, Terms and Conditions for grant of trading licence and other related matters)
Regulations, 2020, as amended from time to time and any re-enactment thereof;

“Trading Licensee” shall have the same meaning as defined in Trading Licence Regulations,
2020;

“Transaction fee” means the fee payable (in Rs./kWh) by members or clients, as applicable, for
transactions on a Power Exchange;

"unpublished price sensitive information" means any information, relating to contracts
transacted on the Power Exchange, that is not generally available which upon becoming
generally available, is likely to materially affect the price of the contract and shall ordinarily
include, but not restricted to, information relating to the following contracts:

() Day Ahead Contract;
(i) Real-time Contract;
(iii) Intraday Contract;
(iv) Contingency Contract;
(v) Term Ahead Contract.

(2) Save as aforesaid and unless repugnant to the context or if the subject-matter otherwise requires,
words and expressions used in these regulations and not defined, but defined in the Act or other
regulations made thereunder by the Commission shall have the meaning assigned to them in the Act
or other regulations made by the Commission.

Part-2

Scope of Regulations and Extent of Application

3. These regulations shall apply to:

(1) Power Exchange;

(2) Market Participants other than Power Exchange; and
(3) OTC Market.

4. These regulations shall apply to the following types of contracts:

(1) Contracts transacted on the Power Exchange:

(@) Delivery based electricity contracts:

(i) Day Ahead Contracts;

(i) Real-time Contracts;

(iii) Intraday Contracts;

(iv) Contingency Contracts;

(v) Term Ahead Contracts; and

(vi) Any other contracts, including Capacity Contracts and Ancillary Services Contracts, as
may be approved by the Commission;

(b) Contracts relating to Renewable Energy Certificates;
(c) Contracts relating to Energy Saving Certificates; and

(d) Any other contracts, as may be approved by the Commission.

(2) Contracts in the OTC Market: Delivery based contracts.
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Part-3
Features of Contracts
5. Contracts transacted on Power Exchanges
(1) Day Ahead Contracts and Real-time Contracts
(a) Price discovery:

(i) Price Discovery shall be done by Power Exchanges or by Market Coupling Operator as
and when notified by the Commission.

(ii) Price discovery mechanism shall adopt the principle of maximisation of economic surplus
(sum of buyer surplus and seller surplus), taking into account all bid types.

(iii) The bidding mechanism shall be double sided closed bid auction on day ahead basis or on
real time basis, as the case may be.

(iv) The price discovered for the unconstrained market shall be a uniform market clearing
price for all buyers and sellers who are cleared:

Provided that in case of congestion in transmission corridor, market splitting shall be
adopted.

(b) Scheduling and delivery:

(i) The scheduling and delivery of transactions for Day Ahead Contracts and Real-time
Contracts (including the timeline for gate closure, wherever applicable) shall be in
coordination with the National Load Despatch Centre and in accordance with relevant
provisions of the Open Access Regulations and the Grid Code.

(ii) Inter-State and intra-State transmission charges and losses shall be as per the Open
Access Regulations and the Sharing Regulations.

(2) Intraday Contracts and Contingency Contracts

(@) Price discovery: The bidding mechanism and price discovery mechanism shall be as approved
by the Commission based on the proposal of the Power Exchange.

(b) Scheduling and delivery:

(i) The scheduling and delivery of transactions for Intraday Contracts and Contingency
Contracts shall be in coordination with the system operator and in accordance with
relevant provisions of the Grid Code and the Open Access Regulations and the Procedure
issued thereunder.

(i1) Inter-State and intra-State transmission charges and losses shall be as per the Open
Access Regulations and the Sharing Regulations.

(3) Term Ahead Contracts

(@) Price discovery: The bidding mechanism and price discovery mechanism shall be as approved
by the Commission based on the proposal of the Power Exchange.

(b) Scheduling and delivery:

(i) The scheduling and delivery of transactions for Term Ahead Contracts shall be in
coordination with the system operator and in accordance with relevant provisions of the
Grid Code and the Open Access Regulations and the Procedure issued thereunder.

(if) Inter-State and intra-State transmission charges and losses shall be as per the Open Access
Regulations and the Sharing Regulations.

(iii) Term Ahead Contracts shall be settled only by physical delivery of electricity and shall be
binding on the participants executing the transactions.
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(iv) No Circular Trading shall be allowed and the rights and liabilities of the parties to the Term
Ahead Contract shall not be transferred or rolled over by any other means whatsoever.

(4) Renewable Energy Certificates: The transactions in Renewable Energy Certificates shall be in
accordance with the procedure issued by the Central Agency in pursuance to the REC Regulations.

(5) Energy Savings Certificates: The transactions in Energy Savings Certificates shall be in
accordance with the procedure issued by the Administrator in pursuance to the Energy Savings
Certificates Regulations.

6. Contract and Settlement conditions

(1) Contracts covered under clauses (1) to (3) of Regulation 5 of these regulations cannot be annulled
or curtailed except due to constraints in the transmission corridor or any other technical reasons in
accordance with the Open Access Regulations and the Grid Code.

(2) Settlement of payments pertaining to the transactions for contracts covered under clauses (1) to (5)
of Regulation 5 of these regulations shall be carried out in accordance with the provisions of
Regulation 27 of these regulations.

(3) In the event of a forced outage of a generating station or unit thereof, or any other event as may be
notified by the Commission, wherein the obligation of the generating station to supply electricity
continues under an existing contract, such generating station may fulfil its obligation under the
said contract by entering into a contract(s) covered under clause (1) or (2) or (3) of Regulation 5 of
these regulations.

7. Contracts transacted in the OTC Market

(1) Price discovery: The price and other terms of contract in the OTC Market shall be determined
either through mutual agreement between the buyer and the seller directly or through a Trading
Licensee or through competitive bidding process or as determined by the Appropriate Commission.

(2) Delivery procedure: The application for scheduling of contracts in the OTC Market shall be made
in accordance with the:

(i) Open Access Regulations for:

(@ Advance scheduling;

(b) First-Come-First-Served;

(c) Day-Ahead bilateral transaction;

(d) Bilateral transactions in a contingency.
(i) Grant of Connectivity Regulations for:

(@ Long-term access;

(b) Medium-term open access.

(3) Settlement Conditions: The settlement of contracts transacted in the OTC Market shall be only by
physical delivery of electricity.

Part-4
Power Exchange
8. Objectives of Power Exchange
The Power Exchanges shall be established and operated with the following objectives:
(1) To design electricity contracts and facilitate transactions of such contracts;

(2) To ensure fair, neutral, efficient and robust price discovery, till such time the responsibilities are
transferred to the Market Coupling Operator in respect of Day Ahead Contracts or Real-time
Contracts or any other contracts as notified by the Commission;
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(3) To facilitate extensive, quick and efficient price discovery and dissemination.
9. Eligibility criteria

The applicant for establishing a Power Exchange shall fulfil the following criteria at the time of making
application for registration of Power Exchange:

(1) The applicant is a company limited by shares incorporated or deemed to be incorporated under
the provisions of the Companies Act, 2013;

(2) The applicant is demutualised;

Explanation: For the purposes of this sub-regulation, the term "demutualised” means that the
ownership and management of the applicant is segregated from the trading rights, in terms of
these regulations.

(3) The main objects of the applicant company is to establish and operate a Power Exchange.

(4) The applicant has a Net worth of minimum Rs. 50 crores as per the audited special balance sheet
as on any date falling within 30 days immediately preceding the date of filing the application for
grant of registration.

(5) The Directors of the applicant satisfy the requirements relating to qualifications and are not
disqualified for appointment on the Board of Directors as specified in Regulation 18 of these
regulations.

(6) The applicant satisfies the requirements relating to the ownership as specified in Regulation 15
and governance structure as specified in Regulation 17 of these regulations.

10. List of documents to be submitted along with the application

The applicant shall submit the following documents along with its application for registration of Power
Exchange:

(1) Memorandum and Avrticles of Association of the company;

(2) The audited special balance sheet as on any date falling within 30 days immediately preceding the
date of filing the application for grant of registration showing the Net worth of the applicant;

(3) Copies of the annual report and/or audited accounts of the applicant for the last three years or such
lesser period during which the applicant may have been incorporated,;

(4) Project report containing the following details:
(a) Constitution of the proposed Power Exchange;
(b) Business plan, including funding sources, of the proposed Power Exchange;
(c) Management and administrative structure of the proposed Power Exchange;
(d) Infrastructural facilities available or proposed to be acquired by the Power Exchange;

(5) The draft rules of the proposed Power Exchange in general relating to constitution of the proposed
Power Exchange and in particular relating to:

(a) The Board of Directors of the Power Exchange, its constitution and powers; and
(b) Management of the Power Exchange and the manner in which its business is to be transacted;

(6) The draft bye-laws, draft rules and draft business rules of the proposed Power Exchange covering
aspects specified in Regulation 19 of these regulations.

11. Procedure for filing application

(1) Application for grant of registration of a Power Exchange shall be filed in the form of a petition
before the Commission in accordance with the Conduct of Business Regulations.

(2) The applicant shall publish salient details of the applicant, proposed transaction platform and
website where the full application is accessible, in all editions of at least two national daily
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12.

newspapers including one economic daily newspaper within 7 days of filing of the application
inviting public objections and suggestions up to a period of 30 days from the date of publication of
such notice in the newspapers.

(3) After scrutiny of the application, the Commission may call for such further information or
documents as may be considered appropriate.

(4) The application as filed and the information as sought for by the Commission shall be posted and
kept on the website of the applicant till the disposal of the application by the Commission.

(5) The applicant shall file before the Commission its reply to the objections and suggestions received
in response to the public notice within 60 days of its publication in the newspapers.

(6) The Commission, after consideration of the application, the objections and suggestions received in
response to the public notice published by the applicant and the applicant’s reply to objections and
suggestions received in response to the public notice, and on being satisfied that the applicant
meets the eligibility criteria specified in Regulation 9 of these regulations, may propose to grant
registration to the applicant for setting up and operation of the Power Exchange.

(7) Where the Commission proposes to grant registration to the applicant in terms of clause (6) of this
Regulation, it shall publish a notice of its proposal in all editions of two national daily newspapers,
as the Commission may consider appropriate, stating the name and address of the applicant to
whom the registration is proposed to be granted along with such other details as the Commission
considers appropriate, to invite further objections and suggestions.

(8) The applicant may file reply to the objections and suggestions received in response to the notice
published by the Commission.

(9) On consideration of objections and suggestions received in terms of clause (7) of this Regulation
and the reply of the applicant thereto in terms of clause (8) of this Regulation, the Commission
shall deal with the application in accordance with clause (1) of Regulation 12 of these regulations.

Grant and renewal of registration to Power Exchanges

(1) The Commission may, after making such inquiries as may be necessary in this regard and after
obtaining such further information as it may require, grant registration subject to such conditions as
deemed fit, for establishing and operation of a Power Exchange, or reject the application, for
reasons to be recorded in writing:

Provided that no application shall be rejected unless the applicant has been given an opportunity of
being heard.

(2) The registration of a Power Exchange shall be for a period of twenty-five (25) years from the date
of grant of registration unless such registration is revoked or cancelled earlier.

(3) The Commission may, on an application filed by the Power Exchange, after making such inquiries
as may be necessary in this regard and after obtaining such information as it may require, renew
registration for a further period of 25 years or for such lesser period as the Commission considers
appropriate.

(4) An application for renewal of registration shall be filed by the Power Exchange at least one year
before the expiry of the period of registration.

(5) The Power Exchanges which have been granted registration by the Commission prior to the date of
coming into force of these regulations shall be deemed to be registered under these regulations
subject to payment of annual registration charge:

Provided that such Power Exchanges shall realign their bye-laws, rules and business rules in
accordance with these regulations and for this purpose, shall submit the draft bye-laws, draft rules
and draft business rules for approval of the Commission within six months from the date of coming
into force of these regulations;

Provided further that the existing approved bye-laws, rules and the business rules shall remain in
force till the Commission gives approval to revised bye-laws, rules and business rules;
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Provided also that anything done or any action taken or purported to have been done or taken under
the existing approved bye-laws, rules and business rules, after coming into force of these
regulations shall, in so far as they are not inconsistent with the provisions of these regulations, be
deemed to have been done or taken under the corresponding provisions of these regulations.

13. Registration Charge

(1) Power Exchange shall pay an annual registration charge as specified in the Payment of Fees
Regulations.

(2) The annual registration charge shall be payable by 30" of April every year in accordance with the
Payment of Fees Regulations.

(3) A Power Exchange shall declare, at the beginning of each financial year, the volume of transactions
proposed to be undertaken during the financial year and pay the annual registration charge for the
corresponding category:

Provided that in case of any difference between volume of transactions proposed to be undertaken
during the financial year and actual volume of transaction at the end of financial year, the annual
registration charge shall be adjusted in the registration charge for the next financial year.

14. Net worth
A Power Exchange shall have a minimum Net worth of Rs. 50 crores at all times:

Provided that the Power Exchanges which have been granted registration by the Commission prior to
the date of coming into force of these regulations shall meet the minimum Net worth criteria within a
period of six months from the date of coming into force of these regulations and submit an audited
special balance sheet to support the compliance of Net worth requirement;

Provided further that in case the Net worth of the Power Exchange reduces at any time below Rs. 50
crores, the Commission may allow the Power Exchange to achieve the Net worth within such period as
may be considered necessary.

15. Ownership structure of Power Exchange
(1) The shareholding pattern for equity holders in Power Exchange shall be as follows:

(@) Any shareholder other than a member or a client, directly or indirectly, either individually or
together with persons acting in concert, shall not acquire or hold more than 25% of
shareholding in the Power Exchange.

(b) A member or a client, directly or indirectly, either individually or together with persons acting
in concert, shall not acquire or hold more than 5% of shareholding in the Power Exchange.

(c) A Power Exchange can have a maximum of 49% of its total shareholding owned by entities,
which are members or clients, directly or indirectly, either individually or together with persons
acting in concert.

(2) The Power Exchanges which have been granted registration by the Commission prior to the date of
coming into force of these regulations, shall within a period not exceeding one year from the date
of coming into force of these regulations, ensure compliance with sub-clauses (a) to (c) of clause
(1) of this Regulation.

(3) The Power Exchange shall ensure compliance with the shareholding limits as specified in this
Regulation at all times.

16. Disclosure of information regarding ownership of the Power Exchange

(1) The Power Exchange shall disclose to the Commission by 30™ April each year its category-wise
shareholding pattern as on 31* March of that year, or when there is a significant change in the
shareholding or as and when directed by the Commission.

(2) The Power Exchange shall maintain and preserve all the relevant documents and records relating to
the issue or transfer of its shares for a period of not less than eight years and make them available
to the Commission as and when directed.
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17. Governance structure of Power Exchange

(1) The Board of Directors of the Power Exchange shall have the following categories of Directors:-
(a) Shareholder Director;
(b) Independent Director; and
(c) Managing Director.

(2) The number of Independent Directors shall not be less than the number of Shareholder Directors on
the Board of the Power Exchange:

Provided that for this purpose, the Managing Director shall be included in the category of
Shareholder Directors.

(3) A minimum of two names shall be submitted by the Board of the Power Exchange to the
Commission for approval for each vacancy of Independent Directors.

(4) The Power Exchange shall ensure that Independent Directors are selected from diverse fields of
work and while deciding to propose name of a particular person as an Independent Director, the
Power Exchange shall also take into account the following factors:

(@) Persons having qualification in the area of law, finance, accounting, economics, management,
administration or any other area relevant to the power markets, may be considered;

(b) At least one person having experience and background in finance or accounts, shall be
inducted,

(c) Persons currently holding positions of trust and responsibility in reputed organisations or
persons who have retired from such positions, may be considered;

(d) Persons who are likely to have interested positions in commercial contracts and financial
affairs of the Power Exchange, shall be excluded;

(e) Persons who are directors in the board of the promoter entity of the Power Exchange, shall be
excluded;

() Persons who are in any fiduciary relationship with any member of Power Exchange, shall be
excluded.

(5) The Manging Director shall be a professional qualified in the fields of power sector or finance or
management or information technology and hold sufficient experience.

(6) The Managing Director shall function as the Chief Executive of the Power Exchange and all
powers in respect of day-to-day affairs of the Power Exchange shall be vested with him.

(7) The Managing Director or any employee of the Power Exchange shall not be directly or indirectly
associated with any member of the Power Exchange or client or participant of the Power Exchange
or with a holding or subsidiary company thereof.

(8) The Managing Director shall ensure that the details of individual bids of members of the Power
Exchange are not shared with the Board of Directors.

(9) The names of persons to be appointed as Shareholder Directors shall be approved by the Board of
Directors of the Power Exchange, followed by shareholders’ approval and thereafter shall be
submitted to the Commission for information.

(10) The manner of election, appointment, tenure, resignation and vacation of Shareholder Directors
shall be governed by the relevant provisions of the Companies Act, 2013.

(11) No member of Power Exchange or their client shall be on the Board of Directors of any Power
Exchange.

(12) The Power Exchanges which have been granted registration by the Commission prior to the date of
coming into force of these regulations, shall within a period not exceeding one year from the date
of coming into force of these regulations, align the governance structure as specified in this
Regulation.
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18. Qualifications and Disqualifications for appointment as Director on the Board of Power
Exchange

(1) A person to be appointed as Director on the Board of the Power Exchange, shall have good
reputation and character, and a record of fairness, integrity and honesty.

(2) A person shall be considered as disqualified for appointment or continuation as Director on the
Board of the Power Exchange, if the person:

(@) is convicted by a court for any offence involving moral turpitude or fraud or any economic
offence or any offence against any law and a period of five years has not elapsed from the date
of expiry of the conviction:

Provided that if the person is convicted of any offence and sentenced in respect thereof to
imprisonment for a period of seven years or more, such a person shall not be eligible to be
appointed as a Director in any Power Exchange; or

(b) is found guilty in any proceedings for non-compliance of any of the provisions of the Act or the
rules or the regulations made thereunder or any order made by the Appropriate Commission or
the Appellate Tribunal for Electricity and a period of five years has not elapsed from the date
of the order; or

(c) is restrained, prohibited or debarred from holding the post of a director in the Board of a
company by any other authority constituted under any law in force in India; or

(d) has an adverse order against him by a competent court or tribunal in a winding up proceedings;
or

(e) is an undischarged insolvent; or
(f) has applied to be adjudicated as an insolvent and the application is pending; or
(9) is found to be of unsound mind by a court of competent jurisdiction and the finding is in force.

(3) No person who suffers from any of the disqualifications for appointment of director prescribed
under Companies Act, 2013 shall be eligible for appointment or continuation as Director on the
Board of the Power Exchange.

(4) If any shareholder of the Power Exchange suffers from any of the disqualifications mentioned in
clauses (2) and (3) of this Regulation, such shareholder or its nominee shall be debarred from being
appointed as Director on the Board of the Power Exchange.

(5) If any dispute arises as to whether a person is disqualified to be a Director on the Board of a Power
Exchange, the decision of the Commission shall be final.

19. Bye-laws, rules and business rules of Power Exchange

(1) The Power Exchange shall function according to its bye-laws, rules and business rules as approved
by the Commission, which amongst others, shall cover the following:

(&) Qualifications for membership, exclusion, suspension and expulsion of members of the Power
Exchange;

(b) Risk management;

(c) Price discovery and matching mechanism, including market splitting to handle congestion in
transmission corridor, till such time the responsibilities are transferred to the Market Coupling
Operator in respect of Day Ahead Contracts or Real-time Contracts or any other contracts as
notified by the Commission;

(d) Reporting of default (delivery of electricity or payment or both) and penalty mechanism;
(e) Penalty for deviation from contract;
(f) Transaction fee;

(9) Trading margin for a Trader Member and service charge for a Facilitator Member;
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(h) Clearing and Settlement procedure;

(i) Rights and liabilities of its members;

(3 Timeline for publishing trading and settlement calendar;
(K) Transaction timelines;

() Procedure from opening of the platform up to its scheduling by Load Despatch Centre;
(m) Market surveillance and investigation;

(n) Procedure for handling default;

(o) Dispute resolution mechanism;

(p) Maintenance of records and accounts;

(q) Preparation of annual accounts and audit thereof;

(r) Mechanism for redressal of grievances;

(s) Exitscheme;

(t) Indemnification of Central Transmission Utility, National Load Despatch Centre, Regional
Load Despatch Centres and State Load Despatch Centres by the Power Exchange.

(2) No amendment to the bye-laws, rules and business rules shall be carried out without prior approval
of the Commission:

Provided that the Commission may, through a separate order, dispense with the requirement of
prior approval for amendment of certain provisions of the bye-laws, rules and business rules;

Provided further that such amendments shall be required to be approved by the Board of Directors
of the Power Exchange.

20. Management of Power Exchange

The senior management of the Power Exchange shall comprise of at least three full- time
professionals having qualifications and experience in the following areas:—

Discipline Qualification and Experience

Power system operations Degree in engineering with at least 10 years of
experience in the field

Finance, Commerce, CA/ ICWA/ MBA (Finance)/Post graduate degree in

Economics and Accounts Economics with at least 10 years of experience in the
field

Information Technology Degree in Computer Science/Computer

Application/Information Technology with at least 10
years of experience in the field

21. Membership in Power Exchange
(1) Membership of the Power Exchange shall be of the following three categories:

(@) Trader Member: Any person who has been granted licence for trading in electricity under
Trading Licence Regulations, 2020 and admitted as a member of the Power Exchange shall be
called a Trader Member. Trader Member shall trade and clear on its own account or trade and
clear on behalf of its client:

Provided that a Trader Member or any of its Associates shall not be a Facilitator Member.

(b) Proprietary Member: Any person who is a distribution licensee or a deemed distribution
licensee or a grid connected entity and admitted as a member of the Power Exchange shall be
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22.

23.

24.

called a Proprietary Member. Proprietary Member shall transact and clear through its own
account.

(c) Facilitator Member: Any person who is neither a Trader Member nor a Proprietary Member
and admitted as a member of the Power Exchange for providing one or more of the following
services to its clients to facilitate transactions at the Power Exchange shall be called a
Facilitator Member:

() IT infrastructure for bidding on electronic exchange platform or skilled personnel.
(i)  Facilitation of clearances for delivery of power:

Provided that the Facilitator Member shall not provide any credit or financing or working
capital facility to its client.

Reporting about Members of the Power Exchange

(1) The Power Exchange shall submit to the Commission the details of the members as per the format
(Form XVI) appended to these regulations.

(2) In case any discrepancy is found in the transactions of a member in contravention of these
regulations, the Commission may, after giving the member of the Power Exchange an opportunity
of being heard in the matter, direct the Power Exchange to debar or revoke the membership of such
member. Any such direction will be without prejudice to any action against the Power Exchange
under these regulations.

(3) The Commission may direct the Power Exchanges to introduce qualification test for personnel
handling electronic trading terminals and trading in electricity.

(4) A Power Exchange shall stipulate criteria for membership of the Power Exchange including Net
worth, minimum base capital, security deposit requirement and liquid asset requirement.

(5) The Power Exchange shall maintain supporting documents provided by the members for obtaining
membership including the documents evidencing compliance with any criteria specified by the
Power Exchange and furnish it to the Commission on being required to do so. These documents
shall be maintained upto a period of five years after the member has surrendered membership or
ceases to be a member of the Power Exchange.

Power Exchange transaction fee

No Power Exchange shall charge transaction fee exceeding 2 (two) paise/lkWh from either party to the
transactions covered under Clauses (1) to (3) of Regulation 5 of these regulations:

Provided that transaction fee shall not include the charges for scheduled energy, open access
(transmission charge, operating charge and the application fee) and transmission losses:

Provided further that the Power Exchanges shall be required to obtain approval of the Commission for
the transaction fee to be charged by the Power Exchanges based on types of contract or quantum of
transaction or duration of transaction or such other factor(s) as may be proposed by the Power
Exchanges within a period of six months of the date of coming into force of these regulations or six
months from the date of registration of the Power Exchange, whichever is later.

Trading margin and service charge

(1) A Trader Member shall charge trading margin in accordance with the provisions of Trading
Licence Regulations, 2020 in respect of all transactions carried out through the Trader Member at
the Power Exchange.

(2) A Facilitator Member shall not charge service charge of more than two (2.0) paise/kWh, including
service charges for any subordinate service providers, for providing services for the transactions on
Power Exchange:

Provided that the service charge shall not include any charges levied by Power Exchange,
transmission charges for open access, charges payable to National Load Despatch Centre or
Regional Load Despatch Centre or State Load Despatch Centre and statutory taxes.
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25. Approval or Suspension of Contracts by the Commission

(1) The Commission may, on its own or on an application made in this behalf, permit any Power
Exchange to introduce new contracts as specified in clause (1) of Regulation 4 of these
regulations:

Provided that no permission shall be required for the contracts which are being transacted on a
Power Exchange on the date of coming into force of these regulations;

Provided further that the Power Exchanges may introduce new bid types or modify existing bid
types conforming to the types and features of the contracts specified under Regulations 4, 5 and 6
of these regulations, after consultation with stakeholders and National Load Despatch Centre,
under intimation to the Commission, along with the details of consultation with stakeholders and
National Load Despatch Centre and the views of the Power Exchange.

(2) Any Power Exchange seeking permission to introduce a new contract under clause (1) of this
Regulation, shall submit to the Commission complete and detailed contract specifications
including the following:

(i) Type of contract;
(ii) Price discovery and matching methodology proposed;

(iii) Timelines, including commencement of bidding and duration of bidding session till delivery
commences;

(iv) Delivery mechanism and delivery duration i.e. whether delivery is for intraday, daily,
weekly, monthly, seasonal, yearly or beyond;

(v) Risk management mechanism including margining and final price settlement mechanism;

(3) The Commission may, after granting the concerned Power Exchange the opportunity of being
heard, by order, suspend transactions of any contract for the period specified in the order or
withdraw any contract from the Power Exchange.

26. Risk Management by Power Exchanges

(1) The Power Exchange shall develop and implement a prudent risk management framework by
adopting best practices, which shall be dynamic based on the changing risk profiles of the market.

(2) The Power Exchange shall constitute a Risk Assessment and Management Committee (RAMC)
headed by an Independent Director of the Board, which shall monitor adherence to the risk
management framework by the Power Exchange.

(3) RAMC shall also review the risk management framework on a six-monthly basis in January and
July each year. The six-monthly report of RAMC shall be submitted to the Board of Directors.

(4) The report of RAMC along with decision of the Board of Directors thereon shall be submitted to
the Commission not later than end of March and end of September each year respectively.

27. Clearing and Settlement

(1) The Power Exchange shall carry out the Clearing and Settlement of any transaction of electricity
undertaken on the Power Exchange in accordance with the provisions of the Payment and
Settlement Systems Act, 2007:

Provided that Power Exchanges which have been granted registration by the Commission prior to
the date of coming into force of these regulations shall be required to carry out the Clearing and
Settlement of any transaction of electricity undertaken on the Power Exchange in accordance with
the provisions of the Payment and Settlement Systems Act, 2007, within a period of one year from
the date of coming into force of these regulations or such other period as may be approved by the
Commission;

Provided further that till such time the Power Exchanges carry out Clearing and Settlement in
terms of the proviso above, the Power Exchanges shall comply with the following:
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(i) The Power Exchange shall constitute a SGF Management Committee headed by an
Independent Director of the Board and with adequate representation from the members of the
Power Exchange. This committee shall be responsible for overseeing the management of
Settlement Guarantee Fund.

(i) The Power Exchange shall invest the proceeds of Settlement Guarantee Fund in safe
investments and ensure that the principal amount is not at risk. Not less than fifty percent
(50%) of the proceeds of Settlement Guarantee Fund shall be kept in safe liquid investments,
including but not limited to fixed deposits with Scheduled Public Sector Banks, Treasury
Bills and Government Securities.

(iii) The Power Exchange shall distribute at least 70% of the return earned on the initial security
deposit invested in the financial year to the members of Power Exchange in proportion to
initial security deposit of the member and duration for which such deposit was held with the
Power Exchange, within 45 days of the last date of the financial year.

(iv) The principles and methods of usage of the Settlement Guarantee Fund shall be clearly
communicated to the members and clients through the bye-laws, rules and business rules of
the Power Exchange.

(v) Details of investment of the Settlement Guarantee Fund shall be submitted to the
Commission on an annual basis along with Annual Report of the Power Exchange.

(vi) Members’ risk shall be monitored constantly and margin money shall be collected at
appropriate time for efficacy of risk management.

(vii) Members shall pay the margin money on a gross basis across clients to the Power Exchange,
without offsetting the margin requirements of their clients in the same market.

(viii) Members shall, wherever applicable, have a prudent risk management and system of timely
margin collection from their clients. The margins collected by members from clients shall be
in accordance with the bye-laws, rules and business rules of Power Exchange.

(iX) A member or client may be declared a defaulter by the Power Exchange if the member or
client:

(@) is unable to fulfil its Clearing or Settlement obligations towards the Power Exchange or
its client; or

(b) admits or discloses its inability to fulfil or discharge its duties, obligations and liabilities
towards the Power Exchange or its client; or

(c) fails or is unable to pay within the specified time, the damages and the money difference
due on a closing-out effected against him under the rules, bye-laws and business rules of
the Power Exchange; or

(d) fails to pay any sum due to the Power Exchange which may be stipulated from time to
time; or

(e) fails to abide by the arbitration award as laid down under the rules, bye-laws and
business rules of the Power Exchange; or

(f) does not abide by conditions as may be laid down by the Power Exchange from time to
time.

(X) In the event a member or client is declared a defaulter and the member or client fails to meet
the Clearing or Settlement obligations, the Power Exchange shall give precedence to the
payment of charges due to system operator and payment of transmission charges from the
deposits of the member or the client, as the case may be. Thereafter, the Power Exchange
may utilise the Settlement Guarantee Fund and other monies to the extent necessary to fulfil
the obligations of the defaulting member or client in the following order-
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(@) Liquidation of collaterals: Contributions or deposits, including margins in any form, of
the defaulting member or client.

(b) Liquidation of security deposit: Membership deposit given by the defaulting member to
the Power Exchange.

(c) Insurance money: Insurance taken by the Power Exchange of an amount as considered
appropriate by the Power Exchange for protection against defaults.

(d) Initial contribution by the Power Exchange towards the Settlement Guarantee Fund.

(e) Current year’s profits of the Power Exchange including fines, penalty collected from
members.

(f) Retained earnings of the Power Exchange.

() Contribution towards Settlement Guarantee Fund by all members or clients: All non-
defaulting members or client’s contribution in proportion of deposits towards Settlement
Guarantee Fund.

(h) Balance obligations remaining outstanding after above funds will be met by contribution
from members or clients in proportion to their contribution to the Settlement Guarantee
Fund.

28. Information Technology Infrastructure and Trading System of Power Exchange

1)
()

©)
(4)

(%)

(6)

(7)

(8)

(9)

Power Exchange shall use electronic trading system and telecommunication network;

The bids entered by a member of Power Exchange shall be first checked against availability of
funds or collateral in the risk management system before being accepted in the bid book of the
Power Exchange;

Automated audit trail of bids, matching of bids and execution of transactions shall be maintained.

The algorithm of the software application for price discovery and market splitting shall be in
compliance with the requirement specified in Regulation 5 as applicable and methodology
mentioned in the bye-laws, rules and business rules of Power Exchange. The Power Exchange shall
get the algorithm audited before commencement of operations and thereafter, once in every two
years and submit the findings of the audit to the Commission. The resources employed shall have
competence in audit of algorithms and relevant industry certifications such as CISA (Certified
Information Systems Auditor) from ISACA or shall have empanelment with the Standardization
Testing and Quality Certification Directorate under the Ministry of Electronics & Information
Technology.

The Commission may audit or appoint an agency to audit the software applications used by the
Power Exchanges for price discovery and market splitting on a random basis. The Power
Exchanges shall provide to the Commission results of test cases and scenarios given by the
Commission.

Power Exchange shall also carry out periodic IT system audit for data security, data integrity and
operational efficiency for every financial year and submit its reports to the Commission by 30"
June following the end of the financial year.

Power Exchange shall formulate and implement a cyber security and cyber resilience framework to
manage risk to systems, networks and databases from cyber-attacks and threats with the approval
of the Board and submit it to the Commission for information. Security audit of the IT systems
shall be carried out each year from a CERT-In (Indian Computer Emergency Response Team)
empanelled organisation.

Power Exchange shall establish and maintain a disaster recovery site and alternate trading facility
for business continuity in case of emergency.

The Power Exchange shall discharge the responsibility of activities mentioned in Clauses (3) to (5)
of this Regulation in respect of Day Ahead Contracts or Real-time Contracts or any other contracts
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as notified by the Commission until the time the Commission issues notification for transfer of
these responsibilities to the Market Coupling Operator.

29. Miscellaneous Provisions relating to transaction on Power Exchange

(1) Any deviation from the schedule of transactions on the Power Exchange shall be settled in
accordance with the Central Electricity Regulatory Commission (Deviation Settlement Mechanism
and related matters) Regulations, 2014, as amended from time to time and any re-enactment
thereof.

(2) All data transfer by the Power Exchange(s) with the National Load Despatch Centre shall be done
electronically through a secure communication channel.

(3) The Power Exchange shall be responsible for payment of transmission charges, scheduling and
system operation charges to Load Despatch Centres and State Transmission Utility as per the
regulations of the Commission and State Electricity Regulatory Commissions.

(4) Indemnification by Power Exchange —

(@ The Power Exchange shall indemnify the National Load Despatch Centre to the effect that
clearance advice issued by National Load Despatch Centre is on good faith.

(o) The Power Exchange shall indemnify that in case of curtailment, the Central Transmission
Utility, National Load Despatch Centre, Regional Load Despatch Centres and State Load
Despatch Centres shall not have any financial liability on account of inability, for any reason
whatsoever, to achieve the complete matching between the advice of the National Load
Despatch Centre and the final schedules.

(c) The Power Exchange on its own behalf and on behalf of its buyers and sellers, shall keep
National Load Despatch Centre, Regional Load Despatch Centres and State Load Despatch
Centres indemnified at all times and shall undertake to indemnify, defend, save and hold them
harmless from any and all damages, losses, claims and actions, including those relating to
injury to or death of any person or damage to property, demands, suits, recoveries, costs and
expenses, court costs, attorney fees, and all other obligations by or to third parties, arising out
of or resulting from the transactions.

30. Congestion Amount management

(1) The Power Exchange may be vested with congestion amount arising from the difference in market
prices of different regions as a consequence of market splitting.

(2) The congestion amount shall be maintained in a separate account by the Power Exchange which
shall be transferred to the Power System Development Fund in the manner as specified in the
Central Electricity Regulatory Commission (Power System Development Fund) Regulations, 2019,
as amended from time to time and any re-enactment thereof, or utilised in any manner as may be
decided by the Commission.

31. Information Dissemination by Power Exchange
(1) The Power Exchange shall display on its website links to all the relevant websites.

(2) Prices, volumes, transaction fees and historic prices of power traded shall be made available on the
website of the Power Exchange and should be in downloadable format. In addition, the data shall
be made available through Application Programming Interface (API).

(3) Maximum, minimum and average of the traded prices for the month and average volume cleared
for all type of contracts transacted on the Power Exchange shall be published on its website.

(4) The Power Exchange shall publish on its website, data tables with aggregate demand and supply
curves for each type of contract involving collective transactions.

(5) The Power Exchange shall provide to the Commission details of all transactions on a monthly basis
in the formats (Forms 1-XV) appended to these regulations:

Provided that the Commission may, by order, modify or introduce formats from time to time.
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(6) The Power Exchange shall submit to the Commission, bids of all participants along with required
analysis, as and when directed by the Commission.

(7) The Power Exchange shall organize, on a regular basis, member or client awareness programmes
across the country.

(8) Power Exchange shall create and maintain a document on its website providing detailed description
of the algorithm used for price discovery for all type of contracts. The description shall include bid
types, details of how the algorithm results in maximisation of economic surplus taking into account
various bid types and congestion in transmission corridor, which shall be updated with every new
version of the price discovery algorithm:

Provided that Power Exchanges which have been granted registration by the Commission prior to
the date of coming into force of these regulations shall publish this document on their website
within a period of three months from the date of coming into force of these regulations.

32. Market Surveillance by Power Exchange

(1) Power Exchange shall set up a surveillance department which shall carry out day to day monitoring
and surveillance of transactions and undertake analysis as mentioned in clause (5) of this
Regulation.

(2) Power Exchanges shall ensure that market surveillance is executed from a physically secure and
restricted area by authorised personnel. Information, data security, and audio recording of
conversations of such personnel shall be maintained by the Power Exchange for a period of two
years and made available to the Commission, if so directed.

(3) The Power Exchange shall constitute a Market Surveillance Committee (MSC) headed by an
Independent Director of the Board and having members from the executive team of the Power
Exchange. No member of this committee shall be a member of the Power Exchange.

(4) The surveillance department shall analyse bidding patterns and transactions of participants and
submit its analysis and report to the Market Surveillance Committee.

(5) The Market Surveillance Committee shall submit quarterly surveillance report to the Commission
within 30 days after the end of every quarter and shall include the following but not limited to:

@)
(b)
©
©)
©)
(f)
©)
(h)

0
0

Transaction pattern of members of Power Exchange over a specific time period;
Daily, weekly, monthly volatility analysis of prices;

Price setter analysis of buyer and seller;

Dominant position by Market Participants;

Monitoring of Circular Trading;

Analysis of sudden high transaction volumes of members of Power Exchange;
Analysis of default by any member of Power Exchange;

Analysis of transactions to check that the market splitting as approved by the Commission is
being followed in case of congestion in transmission corridor;

Analysis of market concentration in daily transactions; and
Analysis of marginal buyers and sellers, whose volume was cleared at the margin.

33. The Power Exchange shall submit its Annual Report along with its audited balance sheet by 30"
September every year to the Commission.

34. Exit Scheme

The Power Exchanges shall get their exit scheme in the event of closure of the Power Exchange or
revocation of registration of the Power Exchange, approved by the Commission at the time of
registration. The exit scheme shall provide the manner in which:
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(1) the running contracts on the Power Exchange shall be closed or the succession plan for all
transacted contracts; and

(2) any claims pertaining to pending arbitration cases, arbitration awards, liabilities or claims of
contingent nature and unresolved investors complaints or grievances lying with the Power
Exchange would be settled by the Power Exchange.

35. Revocation of registration of Power Exchange

(1) The Commission may, for reasons to be recorded in writing and after giving the Power Exchange
an opportunity of being heard, revoke the registration granted to the Power Exchange in any of the
following events:

(@  If the functioning of the Power Exchange is in violation of any terms and conditions of
these regulations or terms of registration;

(b) If the shareholding of the Power Exchange is in violation of the terms and conditions of
these regulations;

(c)  If the Power Exchange indulges in market manipulation or insider trading;

(d) In case the Net worth of the Power Exchange reduces at any time below the specified
amount as provided in Regulation 14 of these regulations;

(e) In case the Power Exchange fails to comply with any direction of the Commission;
() Incase the Power Exchange makes an application for revocation of registration.

(2) Notwithstanding revocation of the registration of Power Exchange, contracts executed prior to such
revocation shall remain valid and their performance shall be ensured by the Power Exchange
through Exit Scheme or as directed by the Commission.

36. Grievance Redressal of Members and Clients

(1) The Power Exchange shall constitute a Grievance Redressal Forum, headed by an Independent
Director.

(2) Power Exchanges shall disclose, on their website, the details of complaints lodged by members
against Power Exchange and by clients against its members and status of resolution of the
grievance.

(3) Power Exchanges shall also disclose, on their website, the conflict resolution mechanism followed
and the result of grievance resolution.

(4) The Commission may call for information on redressal of any specific grievance by the Power
Exchange.

Part -5
Market Coupling
37. Objectives of Market Coupling

(1) Discovery of uniform market clearing price for the Day Ahead Market or Real-time Market or any
other market as notified by the Commission;

(2) Optimal use of transmission infrastructure;

(3) Maximisation of economic surplus, after taking into account all bid types and thereby creating
simultaneous buyer-seller surplus.

38. Designation of Market Coupling Operator

Subject to provisions of these regulations, the Commission shall designate a Market Coupling Operator
who shall be responsible for operation and management of Market Coupling.
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39. The provisions with regard to market coupling and Market Coupling Operator in these regulations shall
come into effect as and when decided by the Commission in accordance with the regulations to be
specified separately.
Part -6
OTC Platform
40. OTC Platform shall operate after obtaining registration under these regulations.
41. The objectives of the OTC Platform shall be:
(1) To provide an electronic platform with the information of potential buyers and sellers of
electricity;
(2) To maintain a repository of data related to buyers and sellers and provide such historical data to
Market Participants;
(3) To provide such services as advanced data analysis tools to Market Participants.
42. Participants on OTC Platform

The following shall be eligible for participation in the OTC Platform:

(1) grid connected entities such as generating companies, distribution licensees, open access
consumers or any person acting on their behalf; and

(2) Trading Licensees.

43. Eligibility Criteria for registration of OTC Platform
(1) The eligibility criteria for registration of OTC Platform shall be as follows:
(&) Any company incorporated under the Companies Act, 2013;
(b) The minimum Net worth of the applicant shall be Rs. 1 crore as on any date falling within 30
days immediately preceding the date of filing the application for grant of registration.
(2) A Power Exchange or Trading Licensee or any of their Associates or grid connected entities shall
not be permitted to set up, operate, or have any shareholding in an OTC Platform.
44. Procedure for filing Application and Grant of Registration

(1) Application for grant of registration to establish and operate OTC Platform shall be filed online on
the website of the Commission, in accordance with the guidelines for registration and filing
application as may be notified.

(2) The Commission may, after consideration of the proposal, and making such inquiries as may be
necessary, either grant registration or reject the application of the applicant.

(3) The registration of an OTC Platform shall continue to be in force for a period of five (5) years from
the date of grant of registration unless such registration is revoked or cancelled earlier.

(4) The Commission may, on an application filed by the OTC Platform, and after making such
inquiries as may be necessary, renew registration for a further period of 5 years.

(5) Any company granted registration to operate an OTC Platform by the Commission in accordance
with these regulations shall pay an annual registration charge in accordance with the timeline and
the manner specified in the Payment of Fees Regulations.

45, Documents required to be submitted along with the application

(1) Memorandum and Avrticles of Association of the company making the application;

(2) The audited special balance sheet as on any date falling within 30 days immediately preceding the
date of filing the application for grant of registration showing the Net worth of the applicant;

(3) Copies of the Permanent Account Number (PAN), Tax Deduction and Collection Account Number
(TAN) and Income Tax Return (ITR) for the previous year of the company making the application.
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46. Obligations of the OTC Platform

47.

48.

49.

1) The OTC Platform shall not engage in the negotiation, execution, clearance or settlement of the
contracts.

2) The OTC Platform shall maintain neutrality without influencing the decision making of the Market
Participants in any manner.

Revocation of registration

The Commission may, for reasons to be recorded in writing and after giving the OTC Platform an
opportunity of being heard, revoke the registration accorded to the OTC Platform in case the OTC
Platform fails to comply with the terms and conditions of the registration or any direction of the
Commission.

Part -7
Market Oversight
Objectives of market oversight

(@) To detect and prevent market manipulation, insider trading, cartelization and abuse of dominant
position by any Market Participant;

(b) To ensure that Market Participants have confidence in the integrity and fairness of power markets;
(c) To ensure that the prices are discovered in a transparent and competitive manner.
Procedure for market oversight
(1) The market oversight shall include, but not limited to, the following:
(@) procedure for registration of Market Participants;
(b) mechanism for collecting data from Market Participants;
(c) details of Market Participants or any other entities who shall furnish information;
(d) details of information to be furnished by the entities specified in clause (c) above;
(e) periodicity and formats for reporting of information;

() measures to prevent any misuse of or unauthorised access to the information furnished by
Market Participants;

(@ conducting analytics and market surveillance based on the data furnished by the Market
Participants;

(h) conducting analytics and market surveillance based on the reports furnished by the NLDC as
specified by the Commission;

(i) any other information as may be required by the Commission.

(2) The Commission may, on being satisfied, that any of the following circumstances exist, order
inquiry or investigation in accordance with the provisions of the Act:

a) Non-compliance of the statutory obligations by Market Participants:
p g y p
(i) Violation or non-compliance of any of the provisions of these regulations;

(i) Non-compliance of the orders of the Commission issued for contravention of these
regulations;

(iii) Delay or non-submission of information sought under sub-clause (d) of clause (1) of
this Regulation or any other information sought by the Commission;

(b) Involvement of Market Participants in any of the activities, including but not limited to the
following:
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(i) Market manipulation;

(i) Any form of cartelization;

(i) Insider trading;

(iv) Abuse of dominant position by any Market Participant.
50. Intervention by the Commission

On receipt of any information or report under clause (2) of Regulation 49 of these regulations, the
Commission may, after giving such opportunity to the concerned Market Participant, to make a
representation in connection with the report and after considering representation, if made, by order:

(@) require the concerned Market Participant to take such action in respect of any matter arising out
of the report as the Commission may deem fit; or

(b) impose penalty in accordance with the provisions of the Act; or

(c) debar the concerned Market Participant from participating in any of the contracts mentioned in
Regulation 4 of these regulations for a period as may be decided by the Commission; or

(d) direct the Power Exchange to cancel membership of a member; or
(e) suspend or cancel the registration of the Power Exchange under these regulations; or
() suspend or cancel the registration of the OTC Platform under these regulations.

51. Other circumstances requiring intervention

(1) The Commission may, on being satisfied that a situation of abnormal increase or decrease in prices
or volume of electricity in the Power Exchange exist or is likely to occur in the market, by an
order, give such directions as may be considered necessary.

(2) In particular and without prejudice to the generality of the power under clause (1) of this
Regulation, the Commission may, by order in writing:

(@ impose floor and cap on prices of electricity in the Power Exchange;

(b) suspend transaction activities on the Power Exchange for a cooling off period, in case of
increased volatility;

(c) suspend transaction of any specific contract on Power Exchange;
(d) regulate the transaction fee charged by the Power Exchange;

52. Power to issue interim orders

Where during an investigation or intervention, the Commission is satisfied that an act in contravention
of these regulations has been committed and/or continues to be committed or that such act is about to be
committed, the Commission may, by order, temporarily restrain any person from carrying on such act
until the conclusion of such investigation or intervention or until further orders, after giving notice to
such person.

53. Power of inspection

(1) The Commission may at any time undertake inspection, conduct inquiries or audit of any Power
Exchange, either through its officers or through a third-party agency, in accordance with the
provisions of the Act.

(2) Where an inspection under clause (1) of this regulation is undertaken by the Commission, such
Power Exchange and every Director, Manager, officer and any other employee of such Power
Exchange shall cooperate for such inspection, inquiries or audit.
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Part-8
Miscellaneous

54. Saving of inherent powers of the Commission

(1) Nothing in these regulations shall be deemed to limit or otherwise affect the inherent power of the
Commission to make such orders as may be necessary for meeting the ends of justice or to prevent
the abuse of the process of the Commission.

(2) Nothing in these regulations shall bar the Commission from adopting in conformity with the
provisions of the Act, a procedure, which is at variance with any of the provisions of these
regulations, if the Commission, in view of the special circumstance of a matter or class of matters
and for reasons to be recorded in writing, deems it necessary or expedient for so dealing with such
a matter or class of matters.

(3) Nothing in these regulations shall bar the Commission to deal with any matter or exercise any
power under the Act for which no provisions have been made in these regulations, and the
Commission may deal with such matters, powers and functions in a manner it deems fit.

55. Power to remove difficulties

If any difficulty arises in giving effect to the provisions of these regulations, the Commission may, by
order, make such provisions not inconsistent with the provisions of the Act, as may appear to be
necessary for removing the difficulty.

56. Power to relax

The Commission may in appropriate cases and for reasons to be recorded in writing relax any of the
provisions of these regulations.

57. Repeal and Savings

(1) Save as otherwise provided in these regulations, the Central Electricity Regulatory Commission
(Power Market) Regulations, 2010 and all subsequent amendments thereof shall stand repealed
from the date of commencement of these regulations.

(2) Notwithstanding such repeal:

(@ anything done or any action taken or purported to have been done or taken or any
registration or permission granted or any document or instrument executed or any direction
given under the repealed regulations shall, in so far as it is not inconsistent with the
provisions of these regulations, be deemed to have been done or taken under the
corresponding provisions of these regulations.

(b) any order or direction issued or approval granted, or any appointment made in pursuance of
the repealed regulations shall, if in force at the commencement of these regulations,
continue to be in force, and shall have effect as if made, directed or issued under or in
pursuance of these regulations, unless otherwise specifically required under these
regulations.

SANOJ KUMAR JHA, Secy.
[ADVT .-111/4/Exty./105/2021-22]
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Form |

Volume and Price of Electricity traded in Day Ahead Market through Power Exchange (Day wise)

Name of Power Exchange:

Month:
. Market Clearing Price
. f Un. Market Unconstrained MCP (MCP)
Max No o Total | MaxNo o Total ; Clearing
s. No| Date of [Buy Bids in Number Buy Bid | Sell Bids in Number Sell Bid constrained Volume
- Ny Delivery| 15 Min of Buy 15 Min of Sell MCv (MCV) Weighted Weighted
’ Bids | ; ’ Bids |; Min Max Min Max
Block inMUs | Block inMUs| . vus ) 2kwh | ziewn | @verage | oo | spany | average
in MUs I/kWh I/kWh
1
2
3
4
5
6
7

Note: (1) Data shall be submitted on a monthly basis by 15™ of the following month to the Commission

Note: (2) Data shall be submitted to the Commission i.e. hard copy to Secretary, CERC and soft copy in an Excel Sheet by E-mail
and through Saudamini portal (E-monitoring)

Form Il

Volume and Price of Electricity traded in Day Ahead Market through Power Exchange (Block wise)

Name of Power Exchange:

Month:
Date:
Buy Bids Sell Bids Unconstrained Market Transaction
Block Time MCV Unconstrained Clearmg Fee (R/kWh)
No. Number of Volume Number of Volume MCP (I/kWh) Volume in
Bids in MUs Bids in MUs in MUs MUs

1 00:00 - 00:15

2 00:15 - 00:30

3 00:30 - 00:45

4 00:45 - 01:00

5 01:00 - 01:15

Note: (1) Data shall be submitted for each day of the month.

Note: (2) Data shall be submitted on a monthly basis by 15™ of the following month to the Commission

Note: (3) Data shall be submitted to the Commission i.e. hard copy to Secretary, CERC and soft copy in an Excel Sheet by E-mail
and through Saudamini portal (E-monitoring)

Form Il

Volume and Price of Electricity traded in Day Ahead Market through Power Exchange (Area wise)

Name of Power Exchange:

Month:
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COOC';%?’S:S'Z“ Market | Market Al A2

S |Delivery | Block |Delivery during the Unconstrained (\:/Igﬁjrrl:g C:f?ircl:g

No. | Date No. Time block MCV (MU) (MCV) (MCP) Buy Sell Price Buy Sell Price

(If Yes put 1, If (MU) | @kwh) |Volume | Volume | o\ Volume |Volume | o) v

No put 0) (MU) | (MU) (MU) | (MU)

1

2

3

4

5

Note: (1) Data shall be submitted on a monthly basis by 15" of the following month to the Commission

Note: (2) Data shall be submitted to the Commission i.e. hard copy to Secretary, CERC and soft copy in an Excel Sheet by E-mail

and through Saudamini portal (E-monitoring)

Form IV

Volume and Price of Electricity traded in Term Ahead Market through Power Exchange

Name of Power Exchange:

Month:
Period of . .
Transaction Time of Transaction Seller Buyer
(Date) (Hours) Actual Trade

S. Scheduled Price TransactionFee
No. Volume @/KWh) R/kWh)

From To From To (MUs) Name Category | State Name Category | State

(Date) | (Date) | (HH:MM) | (HH:MM) of of

Seller Buyer

A INTRADAY

B DAY AHEAD CONTINGENCY

C DAILY

D WEEKLY

E Any oth

er Contra

cts

Note: (1) Data shall be submitted on a monthly basis by 15™ of the following month to the Commission

Note: (2) Data shall be submitted to the Commission i.e. hard copy to Secretary, CERC and soft copy in an Excel Sheet by E-mail

and through Saudamini portal (E-monitoring)

Note: (3) Full form of the abbreviations used for Name of the Seller/Buyer etc. shall be provided at the end of the Table
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FormV
Volume and Price of Electricity traded in Green Term Ahead Market through Power Exchange

Name of Power Exchange:

Month:
Period of . .
Transaction Time of Transaction Seller Buyer
(Hours)
(Date) Actual .
Scheduled Trade Transaction
S. No. Volume Price Fee
From o From To (MUs) | Name | . ooory | state | V3™ | Category | State (RhWR) | @R
(Date) | (Date) | (HH:MM) | (HH:MM) of gory of gory
Seller Buyer
A INTRADAY
1
2

B DAY AHEAD CONTINGENCY

C DAILY

D WEEKLY

E Any other Contracts

Note: (1) Data shall be submitted on a monthly basis by 15" of the following month to the Commission

Note: (2) Data shall be submitted to the Commission i.e. hard copy to Secretary, CERC and soft copy in an Excel Sheet by E-mail
and through Saudamini portal (E-monitoring)

Note: (3) Full form of the abbreviations used for Name of the Seller/Buyer etc. shall be provided at the end of the Table

Form VI
Volume and Price of Electricity traded in Real Time Market through Power Exchange (Day wise)

Name of Power Exchange:

Month:
Market : Market Clearing Price
Max No of Total | Max No of Total Un—_ Clearing Unconstrained MCP (MCP)
-~ |Number N -+ |Number . ,|constrained
S. No Date of [Buy Bids in| of Buy |BYY Bid | Sell Bids in of Sell Sell Bid Volume
" ""|Delivery| 15 Min. By 15 Min. h Mcv (MCV) - Weighted . Weighted
Block Bids | inMuUs| Block Bids i mus in MUs ?/'\I:I\Il\lnh ?;\Iil\éli\)/(h average ?/'\I:I\I/\r/]h ?/I'\f\?\)/(h average
in MUs I/kWh I/kWh
1
2
3
4
5
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Note: (1) Data shall be submitted on a monthly basis by 15" of the following month to the Commission

Note: (2) Data shall be submitted to the Commission i.e. hard copy to Secretary, CERC and soft copy in an Excel Sheet by E-mail
and through Saudamini portal (E-monitoring)

Form VI

Volume and Price of Electricity traded in Real Time Market through Power Exchange (Block wise)

Name of Power Exchange:

Month:
Date:
Buy Bids Sell Bids Unconstrained Market Transaction
Block Time MCV Unconstrained Clearlng Fee (R/kWh)
No. Number of Volume Number of Volume MCP (/kWh) Volume in
Bids in MUs Bids in MUs in MUs MUs

1 00:00 - 00:15

2 00:15 - 00:30

3 00:30 - 00:45

4 00:45 - 01:00

5 01:00 - 01:15

Note: (1)Data shall be submitted for each day of the month.
Note: (2) Data shall be submitted on a monthly basis by 15™ of the following month to the Commission

Note: (3) Data shall be submitted to the Commission i.e. hard copy to Secretary, CERC and soft copy in an Excel Sheet by E-mail
and through Saudamini portal (E-monitoring)

Form VIII
Volume and Price of Electricity traded in Real Time Market through Power Exchange (Area wise)

Name of Power Exchange:

Month:
Coir;%ersrzgn Market | Market Al A2
S |Delivery| Block |Delivery during the Unconstrained ?/l(e)ﬁ:'rl]:e@] C:;sﬁrclgg
No. | Date No. Time block MCV (MU) Bu Sell . Bu Sell .
(MCV) | (MCP) Y Price Y Price
(If Yes put 1, If (MU) | @kwh) | Volume | Volume || o, v | Volume |Volume | o)
No put 0) (MU) | (MU) (MU) | (MU)
1
2
3
4
5

Note: (1) Data shall be submitted on a monthly basis by 15™ of the following month to the Commission

Note: (2) Data shall be submitted to the Commission i.e. hard copy to Secretary, CERC and soft copy in an Excel Sheet by E-mail
and through Saudamini portal (E-monitoring)
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Form IX
Volume and Price of Renewable Energy Certificates (RECs) traded through Power Exchange

Name of Power Exchange:

Month:
Volume of RECs Weighted Average Price of RECs
S. No Type of REC Volume of Buy Bid Volume of Sell Bid
(No. of RECs) (R/REC)
1 Solar
2 Non-Solar

Note: (1) 1 REC =1 MWh
Note: (2) Data shall be submitted on a monthly basis by 15" of the following month to the Commission

Note: (3) Data shall be submitted to the Commission i.e. hard copy to Secretary, CERC and soft copy in an Excel Sheet by E-mail
and through Saudamini portal (E-monitoring)

Form X
Volume of Electricity/RECs traded by Buyers and Sellers through Power Exchange

Name of Power Exchange:

Month:
Volume traded in Volume traded in Volume traded in
DAM (in MU) TAM (in MU) RTM (in MU) Volume of RECs traded
s Name of
No Buycelr_/SetIIe Category | State Solar Non-Solar
(Client) Sell Buy | Total Sell Buy |Total Sell Buy | Total
Sell Buy |Total | Sell Buy | Total
1
2
3
4
5

Note: (1) Data shall be submitted on a monthly basis by 15" of the following month to the Commission

Note: (2) Data shall be submitted to the Commission i.e. hard copy to Secretary, CERC and soft copy in an Excel Sheet by E-mail
and through Saudamini portal (E-monitoring)

Note: (3) Full form of the abbreviations used for Name of the Seller/Buyer etc. shall be provided at the end of the Table

Form XI
Volume of Electricity/RECs traded by Trader Members through Power Exchange
Name of Power Exchange:

Month:

Volume traded in DAM Volume traded in Volume traded in RTM

(in MU) TAM (in MU) (in MU) Volume of RECs traded

Name | Category Solar Non-Solar

Sell Buy Total Sell Buy | Total Sell Buy | Total

Sell Buy | Total Sell Buy | Total
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Note: (1) Data shall be submitted on a monthly basis by 15 of the following month to the Commission

Note: (2) Data shall be submitted to the Commission i.e. hard copy to Secretary, CERC and soft copy in an Excel Sheet by E-mail
and through Saudamini portal (E-monitoring)

Note: (3) Full form of the abbreviations used for Name of the Member shall be provided at the end of the Table

Form XII

Volume of Electricity/RECs traded by Facilitator Members through Power Exchange
Name of Power Exchange:
Month:

Volume traded in DAM Volume traded in Volume traded in RTM

(in MU) TAM (in MU) (in MU) Volume of RECs traded

Name | Category Solar Non-Solar
Sell Buy Total Sell Buy | Total Sell Buy | Total

Sell Buy | Total Sell Buy | Total

Note: (1) Data shall be submitted on a monthly basis by 15™ of the following month to the Commission

Note: (2) Data shall be submitted to the Commission i.e. hard copy to Secretary, CERC and soft copy in an Excel Sheet by E-mail
and through Saudamini portal (E-monitoring)

Note: (3) Full form of the abbreviations used for Name of the Member shall be provided at the end of the Table

Form XIII
Volume of electricity traded through Power Exchange (Bid type wise)

Name of Power Exchange:

Month:
Bid Types
SNo Delivery Single Bid Block Bid Parent Child Bid Minimum Quantity Bid Profile Block Bid
’ Date 0 1 0
Number Volume Number | Volume | Number Volume Number of | Volume Number Volume
of bids (in MU) of bids (in MU) of bids (in MU) bids (in MU) of bids (in MU)
1
2
3
4
5

Note: (1) Any other type of bid on the Power Exchange should be included as and when approved &introduced.
Note: (2) Data shall be submitted on a monthly basis by 15™ of the following month to the Commission

Note: (3) Data shall be submitted to the Commission i.e. hard copy to Secretary, CERC and soft copy in an Excel Sheet by E-mail
and through Saudamini portal (E-monitoring)
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Form X1V
Congestion Revenue (Block wise)

Name of Power Exchange:

Month:
Price
Congestion
Power Flow Revenue (in %)
S. Delivery Block . Congested over Congested for the Block
No. Date No. Time Corridor Corridor in Uglslg;im Do;v/r:{s\g]';am Difference
Kwh (A) ®/kWh) R/kWh) ®/KWh) ®=(A)*

(B) ©) (D)=(B)-(C) (D))/4

Note: (1) Data shall be submitted on a monthly basis by 15" of the following month to the Commission

Note: (2) Data shall be submitted to the Commission i.e. hard copy to Secretary, CERC and soft copy in an Excel Sheet by E-mail
and through Saudamini portal (E-monitoring)

Form XV
Volume and Price of Energy Savings Certificates (ESCerts) traded through Power Exchange
Name of Power Exchange:

Month:

Price Discovered
Volume of Volume of Sell Bid Number of Trade Volume of

$-No Date Purchase Bid Participants ESCerts R/ESCert)

Note: (1) 1 ESCert = 1 MTOE (Metric Tonne of Qil Equivalent)
Note: (2) Data shall be submitted on a monthly basis by 15" of the following month to the Commission

Note: (3) Data shall be submitted to the Commission i.e. hard copy to Secretary, CERC and soft copy in an
Excel Sheet by E-mail and through Saudamini portal (E-monitoring)
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Form XVI
Contact Details of Members
Name of Power Exchange:

Month:

Registered Office

Address Phone Number Email id

S No Name Category Contact Person

Note: (1) Data shall be submitted on a monthly basis by 15" of the following month to the Commission

Note: (2) Data shall be submitted to the Commission i.e. hard copy to Secretary, CERC and soft copy in an Excel
Sheet by E-mail and through Saudamini portal (E-monitoring)
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